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MADAM SPEAKER: Now the hon. Minister.

PROF. SAUGATA ROY (DUM DUM): Let all the three Members present the Statutory Resolution and then the hon. Minister
may move the Bill.

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): Madam, I beg to move:

"That the Bill further to amend the Indian Penal Code, the Code of Criminal Procedure, 1973 and the Indian
Evidence Act, 1872 and the Protection of Children from Sexual Offences Act, 2012 be taken into
consideration."

I rise to move the Criminal Law (Amendment) Bill, 2013 for consideration and passing of this august House. Very
seldom in the era of our Parliamentary democracy have we come across instances when the attention of the whole nation
has been so riveted to the drafting and the enactment of a law of this nature. The whole nation waits for the outcome of
the debates on this Bill.

SHRI GURUDAS DASGUPTA (GHATAL): Madam, please allow me to raise a point of order.

MADAM SPEAKER: No. You know the rules. Please take your seat. All of you are aware of the rules.
...(Interruptions)

MADAM SPEAKER: Under what rule?
...(Interruptions)

SHRI SUSHILKUMAR SHINDE: It therefore becomes incumbent upon the Honourable members of this august House to rise
to this historic occasion and deliberate and discuss the Bill with all the seriousness and sensitivity it deserves and very
quickly ensure that it sees the light of the day.

Over the past few months, the whole nation was convulsed with the aftermath of events following the extremely

tragic case on 16t of December 2012, of the gang rape and subsequent death, in the Capital of a young woman. Here was
a brave heart who had a bright and promising career ahead of her which was unfortunately cut short by the heinous crime
committed by a handful of persons. The conscience of the whole nation was shaken in an unprecedented manner. The
whole nation rose as one and demanded not only that justice be delivered speedily in this case, but a clarion call was given
for a complete overhaul of our laws relating not only to rape but the whole fabric of laws pertaining to crimes against
women. The present Bill is the result of the contribution of all the stakeholders who gave their views for developing an
effective and urgent response to the whole gamut of issues which arose in the aftermath of that unfortunate incident of

16th of December.

I would like to recall that the Government had been .seized of these issues for quite some time and we had indeed

introduced the Criminal Law (Amendment) Bill, 2012 in the Lok Sabha on the 4th of December last year with the intention
of strengthening our criminal laws pertaining to rape and the associated matters. This Bill stood referred to the
Departmentally related Standing Committee on Home Affairs before the whole issue was overtaken by the unfortunate
events of 16t December.

After the horrendous incident of gang rape, the Government set up a Committee headed by Justice J S Verma to
make recommendations on amending various laws to provide for speedy justice as also to provide for enhanced
punishment for offenders in cases of sexual assault of an extreme nature. The Verma Committee submitted its report



within the month long time limit. The Committee largely agreed with most of the provisions which had already been
included in the Criminal Law (Amendment) Bill, 2012. In addition, the Committee also suggested some more amendments
in the laws.

Keeping in mind the urgent need to have a revised legal regime put in place, there was a wide felt need to amend
the various laws immediately. Responding to the emergent situation, the Government brought forward and promulgated

the Criminal Law (Amendment) Ordinance, 2013 on 34 February 2013 which covered most aspects recommended by the
Verma Committee.
In the meanwhile, the Departmentally Related Parliamentary Standing Committee on Home Affairs also examined the

Criminal Law (Amendment) Bill, 2012 and tabled its Report in Parliament on 15tMarch, 2013. Keeping in view the
recommendations of the Departmentally Related Parliamentary Standing Committee on Home Affairs, the
recommendations of Justice Verma Committee and the views and suggestions received from various quarters including
women's groups, the Government has now brought this Criminal Law (Amendment) Bill, 2013.

I will be moving official amendments in this Bill which were discussed in the meeting with the leaders of various

political parties, held on 18t March, 2013, including the one about the age of consent to be increased from 16 years to 18
years. Therefore, I request all the hon. Members that clause 29 of the Bill be negatived.

The broad scheme of the Bill can be categorised into three parts. The first is the part dealing with the definition of
rape. The Bill seeks to include various kinds of sexual acts within the ambit of rape which were not present before. The

ambit of Section 376 IPC is being widened to provide for aggravated sexual assault and death of the type seen on 16th
December last year. New forms of crimes have emerged, which were not taken cognizance of before and these needed to
be addressed so as to provide protection to women and their dignity. Acts like disrobing of women, voyeurism, stalking,
trafficking and sexual exploitation of persons and minors will now be new offences in IPC. Specific provisions are being
made for acid attacks for which there was no specific provision earlier.

Secondly, the Bill provides for meting out harsher punishments in certain cases and for ensuring that convicts of
certain crimes spend the rest of their natural lives in prison only. Cases of rape where the offender inflict any injury which
causes death of the victim or causes her to be in persistent vegetative state would get a minimum of 20 years which can
extend to the rest of his natural life or death. Minimum punishment of 20 years, extendable to sentence for life, have been
prescribed for gang rape and sentence up to death for the repeat offenders of rape or gang rape.

At the third level, the laws are being made more women-friendly by providing for protection of dignity of women
during the recording of evidence as well as during their cross-examination. Provisions are being made for compensation,
medical treatment and ancillary issues pertaining to these issues.

We feel that when such serious and heinous crimes start occurring with alarming regularity, the time has come to
send a loud and clear deterrent signal to all potential criminals that society will no longer tolerate such aberrant behaviour.
Providing for minimum punishment in grave cases and removing judicial discretion in others would help in plugging
loopholes in the existing system.

I would be failing in my duty if I do not express a deep sense of gratitude to all the faceless individuals, organisations
and institutions who have been persistent in their drive towards a safer and secure society for women. I would, especially,
like to express my thanks to Justice Verma and his colleagues on the Committee who turned out a comprehensive report in
record time; the Chairman and Members of the Department-related Parliamentary Standing Committee on Home Affairs;
and also the various advocates and activists who helped when the going got tough. 1 also express my gratitude to the

leaders of various political parties who have given valuable suggestions in the all-Party meeting held on 18t March, 2013.
...(Interruptions)

SHRI NAMA NAGESWARA RAO (KHAMMAM): It was not an all-Party meeting. ...(Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): It was a select-Party meeting. ...(Interruptions)

SHRI SUSHILKUMAR SHINDE : Madam, as I said in the beginning, we now stand at the threshold of a revolutionary step in
ushering in @ new era in our criminal laws pertaining to women, and linked with this are also the larger issues of gender
sensitivity and empowerment. Hardly a day passes without the news of rape of hapless victims being reported in some part
of the country. Needless to say, the eyes of the whole nation are upon us, and we must deliver and deliver quickly and
effectively. Let us honour the memory of that brave heart who sacrificed her life fighting for her honour and dignity by
ensuring a smooth and speedy passing of this Bill. By doing so, we would ensure that the Legislative Framework remains
relevant to the changing times and protects the women in our society.



I now move the Criminal Law (Amendment) Bill, 2013 for consideration and passing in this august House.

MADAM SPEAKER: Motions moved:

"That this House disapproves of the Criminal Law (Amendment) Ordinance, 2013 (No. 3 of 2013) promulgated
by the President on 3rd February, 2013".

"That the Bill further to amend the Indian Penal Code, the Code of Criminal Procedure, 1973 and the Indian
Evidence Act, 1872 and the Protection of Children from Sexual Offences Act, 2012 be taken into
consideration."

MADAM SPEAKER: Now, Dr. Bhola Singh.
...(Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, I would like to raise a Point of Order, if you allow me to raise it.

MADAM SPEAKER: Which is the Rule?
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MR. CHAIRMAN : Hon. Members, please do not disturb him.

...(Interruptions)

off diciog PAR & 31U A2 AGIA B} AA B2 3B 3| #SI DI oft a1 w5 3 &) & IAD! IAPR oId! Dol AL ... (RAEMEL) 31 6 A oISk
HCIAIST, T8 M MU AL 31T S9N ... RIHIGT)

MR. CHAIRMAN: Shri Shailendra Kumar, please address the Chair.
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MR. CHAIRMAN : Hon. Members, please do not disturb him. Let him speak.
oft 9iciog PAR : FBIG, ISToiicID PRIl P Al SierERI 3l Iorchl Aarsil DI Faic Dol B T8 A PIolol DI CRIIC ToIRM ST ADAI 3|

g3t aeT, AAfden 281 DI A Al 53 wdt srRit &, ciicbel $AD GIURIGT W2 IRPR DI AN €alel Joi bl JMIaADAI 3| 33 BD AoNerel i
&l Al b {311 Yo 3 3muot sifer urdt effs3i sfiicor gerrelt oft, 321t yoore A Gor & damer sl & LR ot ot gelr B2 3PR 31U 3ol adt
D2 il Al 33 IR A Igd St A el

SHRI TATHAGATA SATPATHY (DHENKANAL): It was not an all-party meeting. My party was not there.

MR. CHAIRMAN: He has given a suggestion. Now, please do not disturb him.



oft 9iclog PR & A 5 WA D! D8 DI §) A, 3 ORI P 3Mol P WG A afiferii off, clior 52 31w &, A5 1@ I 3l ol of A S [
3 I FPeT &b 3iG2 ERAMUDISH DI 3AoM 9t TG AFIID &l SR 3| ST DICISIT 3 PR 3MUol AfSetsil Pl 341 Rl dl a8 oft aad WaonD
qq 3| AR AST DI-UADIGT 3| 8IS IDel, scdifduc iR div ad PI-usldbolel 3 cISh-cISieRl Sloll Uad 3| B3 PIoll 3M6l P dIG TASDI DI
3IcTeT ¥pel Eloll a1y 3iie ersfcpell @I 3ierT Fel-mictst Bloll aIfdy, s it Aarer 3ot ey cifdpol 3 $AD fdxaR 3 oidl el argem; it 9
cIsTipell @1 Tmel 5 §6 Blr & Sl J 3ol @Rl @l Sl & |l A oIl ISP Iolb Al BSWMGH BT 3, ke ard ®d 3) 3a W off s
@lofol J ard 3t arft &, Sit feb sl @ &) S8l dd ol A AW DI aIT 8, Soil 3 SADI gHURIISI BT &) Pdel w9l DI I fdarg & srm Al
UP-G? U2 JIRIU TIPIGIT S 8l orll| WIRID2 G AR I fo18 AS dga IsT AT &l SRI &) B cllol DI PR G 9ol pu 3 fret srit Al
&3 cllel dl adl 31 3, cifdbel AR &t arel 3 PR @IS dAfdet 3 srft iz fpft off a1 U= PR fdarg 8 sRI, Al 3MUD HUR TcllsIoel colel 3t
oMol &) AS AHH A8 DI dll &, Sl 9ipl & A2 3 &) sAlere A8l vardl ABlca ol anfdu fob a8 U 3 8l AW @2, arR @t ¥ of ©3, PR 3o
#iger ot By 3D HuT TcllPloreT cIoTal 8l Teloll 3) 3T 3 ad oIdl ADdd

#BIGA, Gl i Dicl Aoc Al gL &, Slal AlAAHA cIsicpal Dl Dl ) 3PR DI ¥l Dict Aoe AL 8 Al IAD! D AR Ald6ll USaI &b st
et Aoc3 I A A3 P clivll DI RMoIl 3| MU T2 3 SlIDAGK Al R A S IXAA 3, D! Hl IgaA AlT-FASD2 MUD! IXTell 3P| R
Poft-poft [t fdarc 3 a8 1§ MU W2 SIeId ADGI ol B2 WAl DI PIA il $A W 8fl U] AMeroll wefofl ussit; sifere 3T ydor
IRPR ol, A2 3Rt AGd Sft B IIPR o AR Use!, S A "ol act dAl IR Yool IRPR of 1090 gatel ura? 3cU rsel Bl oI fipem 33wt
331 91 PI Yraelol 3 fop Peucic Bl darclt Afet 6l uadrel Dl SNUGHRI T SIS el 2ol 3i? PrRIfeRI 3 oIdl geTrRI SITesH| 33 Dicl Dl JoTol
arctt oft sifderr &t el Afdenr b JoT=I T AATEIST TP MU AFUD IXIB!, SId AP DA DI ARSI of &l Y| AS ScUCISal BART 30T Y9I bt
IRPR o 9 D

#HBIG, 3Gl g 3l afeerRI 3A12 ST 3 oIRdl Pl RN 3 SPIYIGT 3l oIl 3 el A¥3t aldl 3, Afden axd3! aldl 8 3l deid ave B Aot
3cdtsel 6t J forpR idt &) s Al w6 #ft S¥aoI uSen b Sl ASTAfID ol 3, Rrerd st Afde yobres 3, as #ft 3@ A YpIts Talror A ST
&> ifdetr yoolto 22 A1 of 3| $A A8 Bl dAHMEH dId 3| MDSI DI A ST dl 82 & i s 3R afeerRll ol qRrRI Sirdr 3y 11 sl o 3 s
gl I sl ofdl al urdt 8 3ii 3oTopl udl o1dl el urdl 3 JIRIcdt ol 3 33 IR dardl 3, deire 9 4t d2arar 3 3l Staf¥en sflxa Fiermarot
T RGN 9t DA &) sAfTe ¥ Baol a1gon b 51 Diolel U2 A9 PRI 26! &t smaemdr 3 ARt udt Bt azw A arr 354(w) 6t
3u &t (2), et 354(sr), amr 354(a) 3 smEisdic Bl Bl AIDIR of IdbR b 3 $IA DI TABI BT &) $3 MU of Jeidel B, AS 3T of
& TSI Usel I I 3MUD Usel DI IARK DI G|

g3t ard, UieT 3ol arel oilsll U2 Sl 3ot Sofell &, 33 ST I 311U of Ui ad 3 &l @2 Sil ol ol fdvarr 8, as 8ft sget srcedt @ &

2s1ufer AZIGRI, SIS Sil I8 el SIRI 8 3D A TSI DRUI cctlfdsiol 8 33 3 [&Siuet sdol sic 3l 815 31 3 b &1 uf¥ar & ffa Jemar st
18l 33 U Sl B 31U St AArsel S 3, 3 AIISel P oI B2 T IDel SI 3| 30T D URT TATHTA 3K 3| 33 IG5l 3 socolc Of JfAen
arcft 3 37 3 oft sruRre 96 2@ 3

G Sl AR &<t a1 & a8 3 ugold Pl 31IST G AHIST P 3[6G2 ScIoll SIcid UgolIdI 8l RN & fSRIb! IS $dal oidl 3)...(=uawror) J4dt erur 3 fio

N

531 Yooz 1 e ard sl 3)...(aaerer) Sri ygt Sft, 3 ugard 6t ard o2 28l g, ... (aaenet) 3ma bt st faaz ot St 3. (aeer)

SHRIMATI JAYAPRADA (RAMPUR): What is the meaning of pehnawa?...(Interruptions)
MR. CHAIRMAN : No comments, please.
oft 9iclog AR : SR YgT Sff, 341 Useld Pl 416 3 3wisel &Y ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.
(Interruptions) €]+

MR. CHAIRMAN: You continue, please.
oft diclog PaR: AUl FlG, fopft ofd of fora 3 -

31 Pwol QR D2 I6 918 Sl Ascll 3, Sl A1 $t ol 3ar! sl g,

33 3lIR 9 I ren 9if, YFdol, Mfeivlel I Uc 9= urddl 8

3ITST 16 fRerfer 3 3ITST ge1 PIolol Al oIl 3| IS-TS DIolol Jol 3 TAfpol ol ARSI PI of MNP Al U= AT Dol TSN 3MST Ue Y 93
b3ft 2t 3 fop aifdenr s 8ft B0t B FarR Bt 3 sAfTE ol 33 BAAT B UST 3 MR YoT: 7 53 YT D1 YISl 1ol BT g8 3u6it TIeT AT
DA G|



oft crr Ri disrer (#=f): emmufer 781G, ISt 3 5 T BT GSiR Jrelel B2l b 1w TS 38 3 ...(=aewer) Arersfir el dslea Sff,
3L A Ascayul 3R Adcorofiel $9g W2 aal & &t &, A AHASKI § b 57 W 5ol AR A aal Bl PIS s ofdl 8| PR Dt 3R A Sl
Jfollerl BRI 3, 3 W Aol cld-dls Il &t sRwd ol & ariifes BRI &1 fxaron sl Jotrell arsd 8 33A Gl f&al usel cfifdsiol R v dotct
[$Fm3tet 91 U3 G9I & ollol Sitel gb 8 3l ol gb & 91 Al el G a1 &I {3 1836l DI G 2 elloll @ B ot A Sjo i 281 21y st
AIPIe Sl JAFAAL, SI $A G9I DI fARRIA oft, 331 DI D&l of Dl $1I &l I 8| 3A Dbl Dl D PRI As Ad &l I 8| sHIR Afdelol 3 Dlolol Al
3 3 3 cifcpol D3l of Dal oilera bt bl 3) AR aiifer dge 3t 3| PR sARI oflkra 22t 8l Al 3 AHSIAT § b VA 3URTET DI AT ST ADel
8|

3 A smueft urct sfe urdt 6t ordr deat ARMAdAL Sft B wers Solt AraAr § 5 sifer wrdt st A user Iedlor Y A Ba = 6 aed bt 397 DL
3Aiets auf 3 s6Rs Ay foperr Se|...(RMderel) 3 A DI TS ST §) elic] Sit ot oft Tens Jar g

JreTmufer ABlGRI Sft, 3 JersIal § b 331 W2 g5 fARdAR A Sirol Bl S ofdf &) 51 PIoel DI 33 URI Dot Bl SR 3

oft org wca (w1fyRr): 2wemufer sdica, Jofter O Sft St swisdie ame &, 3 3wt wieler w2ar §) 33w BRI d3s A TBrN off, 7 e g 6
il B0l W 950 S9! IS 3| 33 W 52 AR doll aifde, A didol, sticdvol I #ft, 33t 3911 3 18l 3T b 2 3ifeber fepat of aar &= 91
Sif, siuel s P WIek, Adiel SIel {8y BIcTif 3MUol 3ice] scel A feiet U9l oo &) v 3l AsAl SR 8 A6 G9I 8, I Sl soft 8, IAD
3oL 3MMUol fepen &) cifdpol T s Adrel fdogadlol & AAISI A AT R &) S Usc! aepl dict 38 & dl JI ool &b e 81 3 §) Al A
ol scloll ABIoT Wl &, IoTaT olciiol arll forpetr? gform 9 sfied siiz #1S P i 3 gforn 3 sh-wrwdt 3 F glorn 1”& RICTR D1 Usdr g, sl
RISt dl 3fied 3fiR 1S 3 8 &, Aiftpor A3t S0l wrcdl P AT, SolElgiel BT Bl 3, Dl Giorl i oidl )

JMUfer A18lGRT, A 3MUoll a1 9RF Dol A Usel MU foIdGel Dl & & Sl Ds 8 & b dgd 3ral, dl A dgd el dId 3, cifdpel Po vt
el & Sl cllell & ot 3 ordl o8 3, sfysql 3t el o 3| wivfer uict b o Jot Sifdia Sft ae s, I B 3@ A [ Rp=it Aden Y swerpe forde
DD YA &l HSI d5d D Bldl & 913, Sl As ANl &, VAl AT asl oldl oft, asl =i of Ser gan ey asi @S AT 9, gt A dt g3 el s
as fpran A& 3, st 3, #{31 ordl Arep) cifdpel a8 b S0l actl b I 8l sRM ol GfoRm B A Afde T5a 916 A UG, Dl VAT quiel
ordl & fop uep 9131 ST dctrol I AT P o1 36 3 AT DI ofen feparr R Atar Sit of 3ifSer Wtetr <1, cifdpet Mar Sit P e i SRR 31, B
arrst 8ft 33t e 3 ool bt afEsal A 8 SRI AI ulel DI 91D Bl SR, Alott Bogrol 9 siiea @ St af¥] &, 3ADt RBib Ardsiford IR w2 g,
3P Alol oliwur W 3, g>u bl ofdl 3li? A sAfere & fp 2ot Pifdreer Argw, Asmufer Sft, U Fmeer A Dsoll arsdl g b Bogadrer b i,
wgol, dct, AfdeIe giorRl 912 9 Sle-wRIadt, IADI AT &) <livl oIS @ &, IADI I fofdel 8l &, clfcbel sl Sil S-wRIdt 8, Afdensil & Arel
SIG! 32 Jodt &, IIADI Usell PRUI & b ARt Al ciRdl weee 3 g &) Shfcl-wIazel & el 3R Sl 3idbal Bog 3 2t ordl 8, Fictorot I sft
g, $ars 491 oft 3, Bl 91 oft 3| us Sufer-cazen 3 St wAfden Swst &8 3, MUD BIGlel Tollo! I A DS T SEsil? MU A6 Hu= 3, R clsit
@I GADIS Dol B fe1e Sil Seirst B2 3 8, 9 MU Dol ALEAl §, SA Dlolol P el TlId ofal glol dIell 8, Ay 12 Sl b BHDI BD IS
3| ool oft v el AT 3| ...(RM@HUIEL) T o1dl, SISt 3| SId AATST 3 TP IO 3R 3 Al Si-3t 3| 3 eIt Al RieT oSt B T B2 28T
g A 3t B3y ret G ... (a@eeT) I A oldl S, MU Siep ba BN vel.Sf.3M. oft soell B F) ...(=raeer) Femre Ris Sft B dictor aidt e,
3o1cbl UIc of SOl diel P2 A B3l 3| 3 J BRI 3l AT FAGT ANV B2 3B 3|

oft s1cir Ris wca (Jiorg#l): sl aiam: xa 87

off 9RG ATed : 31U cllel sitl B2 R gE 8| Sictoll FeiRe Ris Sit B #wvr ¥ #sI 3ol arelr &1, 3coll il & sirur 3 oIl arol arel, cifcpol
3ol IoTD! DA P2 I 3)...(AqeeT) 3 A Sl a1 D& 28l &I b Bograrel &l a1i Al s[cmer sufer S aera &) I o1l waan b as ar siect e
Stesfl A1 f3og ol 3 sRIdooll, Gl I Il §S 3G 3w, ABICAT il 3 AP, SRIYDISN SIRRIVI, i A b SRATGol A b P ARSI
3 B2, DAl A TAD2 AT o, dMTTAUE A TAD2 AT o ST B d2 3 a1 b 3| $A Sufer @1, Sufer-fRRIsst Iadc o1, sufir-eigd & stearast ot
fBreral, Aifdpor wefl 33 ATl I $A U2 UGt TBA ofdl BAF| S A TSt AP 2 3 3 sirerpd St SR, q BIS e o1dl [ 3@ §, S
#HifSen 9 srerpet A9 # St AR B S[cA D 2 9 30 W 3, A Sl DI 3Gl TP A6 A ARIG A, AdA DI ITRAIGT D2 Il 3| A 3G A
18l &, drtoll 3l AaA 3AD fere w<t ot dier &) & AR Sit a1 &, Jder it Acol 3 JulFerd &, d Sl & et &t off, AT de orn &) i
it @1, Juer Sit o1 3l &2 S sl @ Sl 3YSAS 3, AR RBig Sl A ellsl, clrel Sl SI1 ellsl, oIl 3BT oldl okl §RI1 TI9KT 8| cifcbol
SR Sil geat el 31l &, T8 $A GOl P ol odl I, 312 T $A 9T P Mol o1d! oI, 3 SlIoll JoIdl g Al d ok 8l o1, dicl, fUrsh, a6 T=r
fRreetr 381 & 3lie 31U $AD! ol 38 &) IADT IHIORA UeIc ORI &)...(ATUIel) T8 GForr A Sl ARIATS 31U st R &, IAD IORAR IADI 3ITSIG ol
arsen 3 ...(Interruptions)

MR. CHAIRMAN : Hon. Members, please do not disturb him. A serious discussion is going on.



off 9RG AGq © w3t 3l Afden IR gy & 3o 3 3P i 3 v o1 PIcufore Beyell 31 3 3 ...(RUGHIel) MU &SI AT Iled AR, A
dictol G, ofdl dl A 33T &l Sl g

off c1re1 Yz (Rvn): srest Al 3 ¥ 8l oS o .LL(Interruptions)

MR. CHAIRMAN: Sharad Yadavji, please do not get disturbed. Please address the Chair Hon. Members, please do not
disturb him when a serious discussion is going on.

off orG w1ca : sAfere IR B fordcel 3 fob v ol 53 W 98 DS PR A6 3t 3 Al 53 oIl M, ... (Raqwrer) F b a1 SIS, A aRa
©H? 3 ofdl Aol MUDT S MGA IRME 3| ...(REMeT) q Al &St agd dtos Bt 3, cIfdbol 3y Al 33T B2 &) ...(RAkIGT) 30T Sold! At
JAoTIere oSl 3, 31U Bat IAIICIA 3| 31U SoID! old! AMCKT 3, 3 ¢liek, Sit B AR 3y ST Sorept 9ft Bal B ...(=M@emet) ¥ et Wi el 8t
o138l JAcpel| 3 3T DB b 3T $A UR TBA Al DA

16.00 hrs.

BIHI2 2Bl AR A A 983 decl 38 3) A6 GOl ded-scd &l el Sft of 3 TARN, JIT A9 3(ASD2 I SOIST 8l SRM ) cifdbol MU 3641 aoit 3t A
3IKT 8, cifpol 3MUh 62 A, Actol A UdI oldl deldl {ep BTG DI DIS G &) 82 3MIGHL 36l STodt A JST &, 19 ATEd 3ol Siod A IS oldl 359,
Al 33 && DI seirsl Dol o8t Blom| 3T ISl 3R ST 2lall, 33 66 A ST 2ol RIGT TSI P 3| A TR Dol T3 AT IRPR Sl YU 31
3 AR & St 3, 33 Us S 3| 3MUDI Az e U B Siresn i AP e A Do, Al AR Sft 3 et o1t waetr argsn; A St 531 @2 3 gga
el 4 os Wl eff) smu Roren 9 SRaw, offen &I Starell, 3 #1135, SMuUDT BT &, {2 oft 3A Std A S, IMUDI ol it Bet Siwesm
o (aRIIE) 312 91, B SIRA 3) & SiGH 3 ...(RUIeL) PBIS SiSAEI AIeT 3, ool TGoIE Gl 3, I AT B2 WL &7 A6 IXPR T B2 38t
3?7 ...(z@erel) 331 a3 cliell 9 Itisloll Jelol drel US fel 912 3l 33 8, delIen 3 23l 3, oid s feecht 3 g3 3, ¥s al 3ol A A 8l T 3
..(TEIIOT) TR I B2 32 BX? AB BoIRI AT A 8 28T 3, ol 3Tl TaUal A I, B Foll ad A B 3T 3

S 21 Garr 3, sifore Rofeier vt 8t 2t 3, aroft SR aaer 3 R 1T Garrt 2t 28 §) v SuRr Bt ordf & 3 3, e oufrdt B & 2 I g2
& Suferit @1 1y i@t 2, grRi o suferlt @1 R 8iar &) s iz dcot It 6 snferit @1 By Alar 3) St siasiidlr ot @ w2 aa
8, g1 I onct @2 < &, 3ol fere Al smudl 82 Ad ¥, 82 [SR¢ac 3 v 3l Agel Folloll AIfdy) draplel 3oid! IoI3l 3R 33 Al D,
$IAP TG YEAT 31T IDI oilapdt 3 A Iora! oliepdt SifSte) Al Iorap! siiepst oY, Al Sufel T AT oIl ST P S0l GaId b AASIS
oft, a5 aifden 3z 1S B dta 3, gw A offerdrol ¥ dia it Yr-aisean 3, et Az A B dia 3 Alsead 3, i A2 R I AMasad 3, T A A2 R
P Al A 9! PIS FAlgedd 37 TR I AlGSId U2 AICH TPI AD 817 G FAPMAD 2, oidel 3| MU $A W US3A THI I3 3| A R DS-DS
PIolol Follol 3, Al Tl cll| 3 MU Dol ABAI & b MUD URI e o1dl 3, RDRIPB! soaiol DI 3T 916G &R o) .. (REET) AT, TGA 3BT
916G f&=m e,

16.03 hrs (Dr. Girija Vyas in the chair)

ALl 3MUP U il ofdl 3 ...(RIGHIe) 31U Gloll FRAST 3, MU Ao | ALGIGIRI AGIAI Sit D6 3t off, G5 A Pal 37 A6 Dlolel 31 IR, cifdbor
feperoft gfert 2, fRpeolt aifden yfert 27 A Sl sicrend 3, somdl ool B2AS BA HWR A offd S gu 37 SADI oldlel A Sl & Afdetsil DI ofiwpst
foretor 3 fgama ael...(cmmer) AfXemsl B BIS siipI odt Som| clisT IoId! oiid3t ol A S| AB Al 6 DIolel 6 o1&t 3| Dlelal B
Sifeu Jarrst Dl ofdl doldl, Siel AdISI iR Dlolol 31 et Bldl 8, Ad oIl 3| $AMTT HBICAT I of DB b Sl dotoll, Al b2 RARP dolol| ARD
3 AT o18! FoIdl 3| TSI ALGIAI o1dl &, of 9RGI TAc ATGII 3| epdol Plolol AR B W2 3 Folrd2 3 37 fpit Prolet A 3 TS 3l T
2, Bib oo Gt 32 3. (xeor) G3o1 Scdlsor B eI 3 ot B2 33 ) Rl 728 A BYE wara ordl A 281 &) S0t 9t S ST 2Tt @ RrorHt
Sirfer bl Rl 8 3IR Sil AlPAdR el &, d &l Gletdl I Sil Dlofol & $AH WAL I 8| DIS Il [OIDRIA Dol 518l SII T &) Jold! WATol DI DA
aemzég] @iﬁmmaﬁaﬁaﬁm

disat i, 52091 9fl =Gt DIeT Bd1 MU dgd ADCHID 3R &6 &, A I AleIdI g DI &6 dlSid 3 $A Gl DI Al Bieroft gt siie yaiida & seoit
gforn 3t @&l IS yaifda sl gt ordf 3 &t & Uet A1 & crisron slloroll usdl &) amu As care &) MUl offer st & ciftpor As A ST B3I SO
g a8 Al O 391 & Sl el & oidl 3 amsht e Sft et 23 A 2Mer @1 318 A Urofl Bt Wfdl Foir B2 3o &) SIa 8ft Al Gom A
Srdl oft IS &1 Sufern =n uf¥arR asa & d Ja A ugcl ARSI P AT SGL BIdl &) & of Soold b AT, GlugT SiAr b2, &I Sigal 3 el
aRI &) Gluct gform &t AR aqz sie gigarer afden ot s st fdamre dear w2 o ge 18 & 38 & dl a8 &4 <l ...(xugurer) AR B A2
@za 31| pwr 3t AT 3l Bal [ Qludt girer aifden 3 a8 il &2, a8 BY, Qu 3 Bar Ry sfteor Riemers A Ricof 912 ot der 23 & 32>
fRuf¥a orr B 38 3R 3| T P 18T S 3B 3 U6 uRds 3 Al As B Jor 3 b33, VI urEs fordet 33 8 sAfw 3 Aot Sft sl et
33 I Dol A1l & b B R Fior! Il 3 sured! sedl 3 Sorm! el ol A forwIdt| ...(deel) 368 & ol oldl forIer A 3
... (CTAUIST) IAFATSIAIG IO BT FAACTE oISl 3| APASIAIG $A ST 3 36 dAIeTl o3l 3| enfdfep IAzems it ot F TS-aS 9 3, 3 Wit Jo B2 Gluct
oI I8 fopzan formifere; gludt & 5 b acrd A 391 & Hi, T8l iz A=l bt Rieofl Assord! Bl 3, 3coft sz fpait 3 ordl At 3 sucsft
JAaar 3 ...(=@ere) ere] St o1dl Aol ... (RMaet) SieT 3 a1 BT 87 ... (RAdwer)

off e1re1 yRIrG & 3 Strer ... (caaeer)

off 9RG ATGd : F U3 AB foIdGel D2 I8l § [ $A DIolol I A oIl &, SWRTATUR oldl 3| AGIeIAl P A2 i & 3R 31U SAGT Sllold & TRIfD &
clieT ol cISol drcl ool 3| Afdemsil 3 AW 6T Blol difsa 3? gecdrR iR s dislt b Arer RfordT voldRe: dlar 3, d Dl 37



o.(=1ater) B9 Do & b sl Bl S 3iiR o1 9 bl aileIS ...(RMaHe) A6 512 & b 31U PIolel oIl cl) ¥ Baoll AleAl & b cwal of Jadr
6 oft, A of o urg) Al 3Y 51 AT MU AP TG o Sl STeTedt B2 3B B, W SleT 91 SV St 3 VA El o6 o1l 3y MU FG & Ul
oIl <l fop Sit fersrs Siet & 3 dlel 9fol ellol &) Slel 91 SIWal 3l G9I I Sl AR, Yol 3l $3A A6 i Sil <ol Dot arel ellsl 8, Sil $3A Dlofol
@ fore dliet oran 38 &, A cllell DY BAMG| AT AsH I3 As Dol & b gomddl Jar & o off A6 WRorR A U6l dlcdIclld JarR D
fere waa 3orn &, St §) cifdvel A fSieofl oft donf¥ar & 3o1 e Uz D9l of DT 53 A DI TG il 3R Dfi-pafl VA Fool U2 BA DAY glor
3 8l o1l 3 ... (raemer)

AT ASIGAT : PRI 31U 3UGHL A AAH B3

ofl 9rc AIeq : 3 v & A ©E D2 Gl AA AAT Do GiorN i VAT P&l oIl §) I Sl fSo1 b fere el sRI ey Jwer St DI Wiel 31 3R
3o8lol D8l feb 31U D8l g 3 &) 3MU Al Dl ggic] oldl 8| 3MU ABI 35T Al dl ST 3UGd 8l JRIN| o ol ot 3 & arftar 3 sy <diot B efloll of
312 el ofl ersfopen 3xft g8 off frort 21 v crsht 23 ret Ft oft) a8 SId A 9 Bl Al v &t ara gl eft 5 smuds ast 8-9 et ot afearit
P rer & U A e 3 ol 3 AASMol Db DIfdrer Bl cifdpol I8 WSl D 1w JAR ofdl offy ol 33 ot upT) 3ADT Iy Pl dl FRAGT
IR ¢I51 SISl I Scoll &t Dsoll Al g, Joftet 19id Sit, ot [diforze? Arsd, MU $A Dlolol Bl el 23 §| Al $A AWel Dl & dl Al Sloldl D
ool 4 off g Siesh fob q=nr ARt 8 Al a8 AlST #ABAA Dl e SATel 3, SARTY dtlol 3| A DIcTs] 3 UG §) MU Da & &b Ui o1dl Dol &
3 31 O Dol 3 ROriol Wat o1al fpen difdett 3 S d1d B2olt usdl 3, uact as forue o1dt Sdl, 3R dId Bl bt Bifdrer Bt usdl 3, Yar A
SCIToll USTI 3| T8 U G9I DI b3l &) B30l IS 3Io[ord fiba 8| 9ol Ub S8 9IIGH o1 @2 ot eft) Juom Sft u &t off) o113 @z & ofiel dgw iz
ISt SIep2 311 o18 5 &2 ot =it b1 enr Btom i Bs 23T & b a1 AT cllol A GI2 A IS 3| 3A G2 DI VA oIl [cToll AN AT DY AdTol
Dol & fe1e c1ol T8 aeraIsy| AKPIID DG 5731 BIdT & clfcbol 3AD AT-AT Gome] Dae ol actol aifdw) PR &0l 65 Al 3 gomelt
Dol u2 gal &1 Adl dt gemre Bis Sft oft dierd) I Jaiz s3w2 I8 gu & P PR ACH! Al AT €lloT SISTst B2 59| (R@HEL) PR A T
fRrcetrol et aiiz HifSen qermen o2 S, =i o 3)...(Saaeet)
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SHRI KALYAN BANERJEE (SREERAMPUR): Madam, in respect of this Bill along with the amendments which have been
brought from the side of the Government after discussion yesterday, broadly we welcome the Bill itself. But this should
have been discussed amongst the Chief Ministers of the various States. They are the implementing agency. It is being done
very expeditiously but much discussion is needed in this Bill.

Every citizen including a woman is having the right to live with the dignity and honour which is guaranteed in Article 21 of
the Constitution.

Sexual harassment like even eve-teasing of woman amounts to violation of rights guaranteed under Articles 14 and 15 of
the Constitution of India which comes under the Equality clause.

For meaningful right within the ambit of Article 21 of the Constitution, every woman is entitled to elimination of obstacles



and discrimination based on gender for her development. Women are entitled to enjoy economic, social, cultural and
political rights without discrimination. The primary concern both at international and at the national level is about
devastating increase in rape cases and cases relating to crime against woman. India is no exception to that.

Sexual violence is not only an unlawful invasion of the right of privacy and sanctity of the woman but a serious blow to the
honour. It leaves a traumatic and humiliating impression for her conscience, offending her self-esteem and dignity. Rape is
not only a crime against woman, it is a crime against the entire society itself. It leaves a scar on the most cherished
possession of woman, that is, her dignity, honour, reputation and not the least her chastity. It destroys entire psychology of
a woman and pushes her into deep emotional crisis. It is a crime against basic human rights and also violates the victim's
cherished rights.

In that context, today is a very important day because this Bill has come. This Bill is most demanding Bill which has come
today. It really needs support in the sense of the term but here we have certain points. We have given certain
amendments. Those amendments are also similar to the amendments of the Government.

Madam, experience says that these types of offences are sometimes seriously abused. Today, the experience says that the
offences in relation to clauses 490 and 498A of the Indian Penal Code are seriously abused in our country itself. This should
not be abused. If it is abused, it would be totally insignificant. If it is not abused, if it is properly exercised in proper cases,
it will really uphold the dignity and the right of the woman itself.

What I believe is that one's dignity may be assaulted, vandalized and cruelly mocked but it can never be taken away unless
it is surrendered. Therefore, if woman wants to keep her dignity in the country itself, she must resist herself from lodging
unnecessary complaints. She should not abuse the power which has been in the Act itself. The Experience of clause 498A is
extremely bad.

A very stringent Act has come in respect of the clause 376. That should be done but the point is that the implementation is
needed. From the House, we can pass a Bill but implementation is rested with the implementing agency. We are having a
sufficient law. Shri Mulayam Ji was telling just now. Yes, we are having a sufficient law. But the unfortunate part is that
implementation is not being done. The implementing agency should be very much cautioned and respective States should
come up with an appropriate law in service matters. If the implementing agency does not implement the Act itself, they
should proceed against implementing officer itself.

Madam, today, there is a need for a wide circulation of these laws. We have seen that various amendments have come for
the age to be from 16 years to 18 years, with consent. Even with consent, as the law stands today, if an amendment
comes, it will be 18 years. If there is any physical contact, that would be coming within the purview of the rape itself. How
many children know about this law? Therefore, this law has to be circulated. It is not enough if just the law has been
passed. But a wide circulation of this law is required to be made. People have to be made educated in respect of this law
itself from the village to the top level, whether he or she is uneducated or educated. A wide circulation of this law is
needed. People of this country are to be educated. Up to 18 years of age, even a physical relationship comes within the
purview of the rape. I, therefore, propose that a course should be introduced in the appropriate institution for the children
above the age of 14 years mentioning about the offences. They must know what the offences are. The children do not know
about the offences.

There cannot be any excuse for a rapist in this country. If a rapist is there, he should be properly punished. When it
is required, he should be hanged. In the case of, first time offence, it should be up to 14 years; in the case of second time
offence, it may be a life imprisonment till natural death or death penalty. In the case of gang rape, the punishment should
be either life imprisonment or the death itself. I feel that is needed for the purpose to protect the dignity of our country, to
protect the children of our country.

One of the Members has said about the daughters. We feel that our daughters are our Lakshmis in our houses. I feel
proud that my wife has given birth to a daughter first. I feel proud for that. That is the reason, we give respect to the
women itself. It is an unfortunate thing that a few persons are misusing this thing and simultaneously .001 per cent of the
women are also misusing these laws. This is a very unfortunate part of our country. This has to be stopped.

I just conclude by saying that this crime is a very heinous crime. The law has to be applied stringently. The Executive
Agency should apply the law. There should not be any mercy for the rapist. At the same time, I would ask as to how this
law would be implemented. I would like to know whether it would be implemented significantly in our country or not. It
rests with the women herself. If a woman comes with a false complaint, if they abuse powers, this law would remain only



in paper. No one can help them. With this, I conclude. (ends)

*m10

SHRI A. SAMPATH (ATTINGAL): Madam, I welcome this Bill. I have a mother; I have a wife; and I have a daughter also. All
the three say that if they are born again, they do not want to be a girl or women. When we ask our children, this would be
the reply that we get. Our laws are lop-sided, made by men, for men alone and not for the better-half, I mean the women.

I would like to invite your attention to the answer given to the Starred Question Nos. 303 and 314 today in this House itself.
Question No.303 today was about Juvenile Justice Act and the Question No.314 was about the Gender Sensitization
Programme.

Before entering this House as a Member in the 11t Lok Sabha, I was a Lecturer in Law in the Police Training College. I am
proud that I was teacher of more than 500 women police constables. I am proud of my students. By bringing this law, we
intend to change the gender balance which is more favourable to the man than to the woman.

Madam, it is because of the Mathura rape case that the first change in the CrPC, the Evidence Act, as also in the provisions
of IPC happened. The change happened because of the lady Members of this House. They stalled the proceedings of this
House for four days continuously. They were in the well of the House disrupting the business of this House. Late Comrade
A.K. Gopalan's wife Comrade Susheela Gopalan was one among them. I hope you would remember those days when this
happened in this House. Why was Section 114A of the Evidence Act enacted? It was enacted because even the apex court
of this nation was not in favour of the victim, even though that victim was only 16 years of age and a tribal girl.

While we are discussing this Bill on the floor of the House, even now women are being prohibited from entering public
places. They are evicted from the public places. They are prevented from going to public places. Can we send our mothers
and daughters alone to travel in trains? Can a Member of this august House send his daughter alone in a bus? What has
happened to the civil society of India? It is interpreted as if all these public places are meant for men and not for women. I
am not talking about the women belonging to SC, ST and minority communities alone. They are all exploited.

There have been various interpretations regarding the age of consent. In Japan it is 13, in Sri Lanka it is 16, in Israel it is
16, in China it is 14, in Syria it is 15, in Italy it is 14 - Italians have gone and we are waiting for them to come back - in
Venezuela it is 16. We are discussing whether the age of consent should be 16 or 18. My humble submission is that straight
from the college campuses do not send the kids behind the bars. Just because a girl and a boy have a relationship, just
because they are friends, do not treat them as criminals. Instead of graduating from college, will a girl or boy graduate
from behind the bars? No, that will create a very cruel and pitiable situation.

I appreciate this Bill in one matter and that is human trafficking which has been dealt with severely in this Bill. Why does
human trafficking happen? Without the connivance of police officers as well as those who are in political power, no human
trafficking can take place. But why have we not included in this Bill those who wield political power? Are we afraid of
people holding political power? Now the day has come when the people are afraid of those who wield the political powers.
Are we making a law to insulate ourselves? Those who wield the political power should also be subjected to the provisions
of this law. Article 23 of the Constitution specifically prohibits trafficking in human beings.

Before the Justice Verma Committee, a good number of people including tribal girls from Jharkhand had come and
they had given depositions as to what had happened to them. I am not going into the details. This is the ground reality. I
am not narrating anything from the epics or from the holy books. I am speaking about the ground reality, the harsh reality,
the real world in which the poor people live.

It is always the oppressed castes and class who are being tortured and looted, and their women raped. Anyway, we are
going to expand the scope of rape in this Bill. Of course, I agree with that.

But at the same time, I have given notice of amendments. As per the definition of this Bill which has been circulated, such
a rape can happen behind the bars, behind the closed doors, in the jails, inside the precincts, in the juvenile homes, in the
boys' homes, etc. So, at least in that section alone, my humble request is this. In page number 6, chapter 2, line 24, which
amends the IPC section 376 (2) (a) (iii), instead of the word 'woman', please insert 'a person', because a person may be a



man or a woman or a transgender.

I do not want to take much time. Notice of my amendments has been circulated among the Members of this House.
MADAM CHAIRMAN : Please conclude now.

SHRI A. SAMPATH : Yes, I am trying to conclude. This is a very important Bill and that is why, I am explaining this.

Section 376 (b) is dealing with 'gang rape'. My submission is to remove the words ‘common intention', and insert the words
'similar intention'. We are sticking on to the common intention, which is very very difficult to prove. We have good number
of cases before us. Even in the Suryanelli case, there was similar intention, but the common intention was difficult to prove
in a criminal court of law. So, if you want to protect the women and the girls, then it should be 'similar intention'.

At pages 6 and 7, the Bill deals with sections 375 and 376 of the IPC. In clause 9 of the Bill, which amends section 375 of
the IPC, there is an exception which says, 'sexual intercourse or sexual acts by a man with his own wife, the wife not being
under 15 years of age, is not rape'. It should be deleted. We are talking about 18 years, 16 years, and now, we are talking
about 15 years. Why should it be there? It should be deleted.

Again in clause 9 of the Bill, dealing with section 375 (b), at page number 6, the lines starting with 'sixthly', should be
deleted, and it should be replaced.

MADAM CHAIRMAN: You have given notice for all these amendments.
SHRI A. SAMPATH : I will require only two more minutes.

It should be replaced with 'Sixthly — with or without the complainant's consent, when such complainant is under 18 years
of age, provided that consent shall be a valid defence if the complainant is between 16 years and 18 years of age and the
accused person is not more than five years older.' So, that should be there.

Again in clause 9 of the Bill, section 376 (2) (k) should be deleted and it should be replaced with '(k) (i) -- being in a
position of economic or social or political dominance commits sexual assault on a woman under such dominance.' Here, we
have omitted that particular word, 'political'. I do not know why that word has been omitted there.

I am going to conclude now.
MADAM CHAIRMAN: You have given notice for all these amendments.
SHRI A. SAMPATH : Yes, I have done that. Some Members have expressed their fear that this may be misused.

I would like to say that all of us travel by plane. There is no hook above and there is no cushion below. But at the
same time, we travel; anything can happen there and anything can happen on the road also. Just because of that, can we
say that we will not travel? Just because of somebody, can we say that there may be a possibility that somebody may
misuse the provisions of law? That has happened even before and that may happen in future also. But this law should be
enacted with adequate amendments. So, with this, I support this Bill.

SHRI PINAKI MISRA (PURI): Madam Chairperson, I am very grateful to you for having given the Biju Janata Dal an
opportunity to participate in this extremely seminal piece of legislation which this House is today sitting to consider. It is
one of those historic moments, I think, which really is seeing the light of the day far too late. This is something that this
House should have been mindful of much earlier that this House has woken itself to, several decades late. As everyone has

said on the floor of this House today, it took one excessively horrific incident of the 16% of December to awaken the
collective conscience of this nation and to awake this House from its long drawn slumber.

Madam Chairperson, let me at the outset - unfortunately the Home Minister seems to be distracted as always — request
the hon. Home Minister that in future if he wishes to have legislation like this passed on a bi-partisan basis, which is I think
what the Government should in any case be attempting to do, then if he gives the nomenclature of an 'All-Party Meeting'
then please have an All-Party Meeting. Do not have an all-Party meeting for the sake of form. Have an all-Party meting in
substance.



SHRI BHARTRUHARI MAHTAB (CUTTACK): It was a Special Party Meeting.

SHRI PINAKI MISRA : If it has to be a Special Party Meeting or a Select Party Meeting and the hon. Home Minister only
wishes to appeal to certain sections of the House, then that is his prerogative. But I think he will find this, dependence on
the BJP to get legislation passed, a very dangerous path, that he is treading on. The hon. Home Minister can ask many of
his colleagues, in the past the Opposition Party has very often tripped them up when they have thought that the principal
Opposition Party would support them and in fact it has not at the last minute. Therefore, I think it would be in the fitness of
things if larger shades of opinion of the House had been taken into confidence before this Bill has been introduced.

As it is, I think very informed sections of the Media are now caustically saying that this Government is a Government of
"LAWLIPOPS" and the 'lollypops' have to be spelt out as 'LAWLIPOPs'. It is not lollypops but too many laws that this

Government has brought in haste. After the 16t" of December the manner in which the Ordinance was brought in a panic,
the manner in which the earlier Criminal (Amendment) Bill which now the Home Minister has been forced to reconsider and
withdraw today after a period of almost a year shows the complete chaos in the Government's way of thinking that the
Government has absolutely no coherent policy in this regard. So, there are legislation in fits and starts. The Government is
basically drawn by public opinion and television interviews and is, therefore, forced to bring legislation into this House on
that basis.

Be that as it may, I am now going to go to the substance of the matter. Madam, Chairperson, the substance of the matter
is that we are today facing an epidemic in this country. Let us come to terms with that first. This is now nothing short of an

epidemic. After the horrific incident of the 16th of December, after the nation-wide condemnation, the obloquy, the
criticism, the self-loathing, the self reflection and the amount of self-abhorrence all of us undertook, it is my shameful

admittance today to tell this House that there have been an excess of 250 rapes reported since the 16% of December and
many of them have been gang rapes. I am absolutely appalled and ashamed that I have to report this to the House. And, if
the figures as we know what they are, that only one in four rape cases actually get reported, which means that we have

more than 1000 rape cases that have taken place despite the nation-wide condemnation of the 16t December incidence.
Therefore, really speaking we are looking at an epidemic like situation. Three days back we had the shameful incident in
Madhya Pradesh where a Swiss lady has had to undergo a gang rape. We, now, have the British Government issuing a
travel advisory against ladies coming to this country. We are now called the Rape Capital of the world.

I ask myself how have we come to this sorry pass in this country. What have the men of this country come to
represent in this country? What has happened to us? There has to be a collective introspection that this country has now to
undertake at some level starting from birth onwards literally.

As far as this piece of legislation is concerned, I say that it goes some distance and it should have gone much further. I
have two or three specific points where I have great anguish. First is the issue of acid attacks and this is what I have
laboured on many times in TV studios. I believe that an acid attack permanently incapacitates a woman and is the most
abhorrent form of crime. I believe that this piece of legislation does not go far enough to dissuade or deter people from
undertaking acid attacks. The very good section in this I have to say is section 376A where if a rape causes a victim to go
into a persistent vegetative state then, death can be the maximum penalty. I say with great respect and I hope this House
will agree with me, that in the event a woman suffers an acid attack which renders her practically to a vegetative state or
to a state of permanent disfigurement for the rest of her life, then certainly there should be no reason why the man should
get away with a five year sentence. According to me, this should be life sentence in the least and certainly you can look at
death as a possible deterrent because nothing else will be a deterrent. I say this with advisedly.

I agree with my colleagues, Members of Parliament who have talked about the age of consent. I have personally seen this
in courts of law that young people between the age of 16 and 18 who very often have consensual relationships are dragged
to court. Then, this gives the licence to police to do what we know the police very often are apt to do. This has
unnecessarily given massive licence to police. Therefore, the concept of teen consent, I believe, is an advisable addition. I
believe it is an advisable piece of legislation that should have been brought in.

I think the Home Minister has done a disservice to this House by caving in to the BJP's demand that age of consent should
not be brought down from the age of 18 to the age of 16. It is because may I tell the Home Minister that his counterpart in
Madhya Pradesh, unfortunately, has set a very bad precedent — I am sorry to say this — by saying that foreigner ladies who
come from abroad to this country must immediately register themselves in this country? This speaks very poorly of a Home



Minister who advises foreigners who come to this country that first you go the local police station before you venture out on
to the streets. What do you do for your own 500 million women in this country? Where do they go? Which Police Station do
they register? If this is going to be the Home Minister's first line of defence, then I am sorry to say that this is a wrong line
of defence. The Union Home Minister should not have caved in to the BJP's position that the age of consent should not be
reduced because it gives the police unnecessary licence to deal harshly with youngsters who have consensual relationships.

On the issue of trafficking, I believe this is again an issue of epidemic proportion. This has not hit India in its full rigours so
far. Although in Goa, I am given to understand that it is already rampant. But in Europe, this is now by far the biggest
problem. I believe again that punishment for trafficking or for profiting from trafficking does not go far enough. I understand
that you will keep bringing amendments in future. This is a piece of legislation which has unfortunately been brought in a
hurry and without due bipartisan consensus. Therefore, you will have to go in for all kinds of amendments in future. I
believe this does not deal with fast track courts and this does not deal with police reforms. I think those are seminal issues
in order to bring about a holistic change.

Thank you very much, Madam Chairperson, for giving me the opportunity to speak.
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SHRIMATI SUPRIYA SULE (BARAMATI): Madam Chairman, I thank you for giving me this opportunity for standing in
defence of the Bill. I stand, on behalf of my Party, in support of the Bill.

Firstly, I would like to thank the hon. Home Minister for bringing this much delayed Ordinance. Actually, I stand here as a
woman, as a mother, and as a proud daughter. I have seen the entire House and the sense of the House. It actually pains
me to believe that all these men who for the last four and half years one has worked with, have discussed several issues.
Still I do see a gender bias in this room that we are all working in towards building our nation.

Let me clarify I am very proud to be a woman. Every woman in this room is very proud that is the way you are and so are
all these men who are. Everybody has forgotten to discuss one issue. Very few men have really flagged the issue that here
we are not talking about men's rights. We are talking about the security of women, which happens to be one of their wives,
one of their daughters, and one of their mothers. So, I think, we should not forget why we are here and the sentiment of
the nation today.

I would like to share a story with all my esteemed colleagues here today. I was flying from Delhi to Mumbai about six
months ago. The gentleman, whom I have never met in my life, reached out to me and said: "I am sure you are Member of
Parliament." I said: "Yes, I am." He asked: "Do you realise what has happened in Delhi? I mean, how insensitive you all are
to our needs." I said: "No, we are all very sensitive." He said: "Let me tell you one thing. As long as this happens to one of
your political wives or daughters or daughters-in-law, your fraternity is not going to wake up to this cause. That is when
you will learn a lesson when your wife or your mother or your daughter is raped." I must tell you that I was ashamed at
that point because that is the message that today India's society is looking at us. So, I think it is very critical. The entire
nation is watching this debate and they are looking at us hopefully that we will worry about protecting our daughters, our
mothers, our daughters-in-law and our wives. It is not about what the men think.

I appeal to every man in this room that there are a lot of legislation and laws made in this country. A lot of laws are broken
also. This is not the only law that is going to get broken or misused. So, let us all be straight about it. We have all gone
through scams. Let us stop hiding behind it and let us face the reality. Please do not show so much mistrust in women
whom you claim you worship and please have more faith in us.

I am not saying every man is bad. My father is not a bad man. None of you are bad; nor is my son, nor is my
husband. So, why are you all showing so much mistrust towards us and saying that we are going to use it against you? We
have no interest in using it against you. It is not for any of us who are sitting in this room. We are very capable of looking
after ourselves and handing the situations.

It is for the woman who is at the bottom of the pyramid who cannot scream or reach out and who will not get fair
laws. I will give you an example of what has happened in my own constituency. There was a lady who was sitting in her
house, who was five-months pregnant. Her husband told her that somebody will come to repair their car. One man came
and rang the bell. He told her that your husband has sent me and I need Rs. 200. She turned and did not realise who he



was. He-pushed the door and walkéd into the House. She was five-months pregnant. He attacked the grand mother in the
house and she died on the spot. He raped this woman. This story happened about five years ago in Pune.

17.00 hrs

After this, even today, I see that woman regularly. She is totally traumatised. Their entire family even today is completely
shattered and that woman has not got justice. The man, surely, was arrested but you will be surprised to know that the
Bombay High Court gave him death penalty and when the matter came up to the Supreme Court, the wife in one of her
sessions, which the cops had said, in her interrogation that that man smelt of alcohol. Because he smelt of alcohol, they
have said that it was done under the influence of alcohol and so it should be life imprisonment and not death penalty. I
think it is really a shame. ...(Interruptions)

The Maharashtra Government again has asked the hon. Supreme Court to reconsider it. There must be, I think, a fair
judgement and that man has to be hung. There is no justification that he is willing to rape somebody just because he is
under the influence of alcohol. So, I think, there are several cases. We all talk about only the Delhi case. There are millions
of women across pan-India who go through all this. Some of them come out and say. Most women are scarred to tell. I am
not sure if I will be able to come out in the open really if I was assaulted physically. It is the conviction rate which is low. It
is only 26 per cent. What we really need is not new legislations. We need judicial and police reforms. Are our police really
sensitive to women's needs? I saw even in this frame of the House that there are a lot of men sniggering when there were
comments passed about women. It is funny when you are talking about Sheila ki Jawani. But I am sorry to say this. What it
would be once it is your daughter or your wife or your daughter-in-law? I think it is time to strengthen the system and also
show sensitivity to women and respect to women beyond the barriers of speeches and giving idealistic situations.

Well, you have given us reservation in the Panchayat administration. That is great. We definitely want women's rights but
we want to live in dignity. I think that is what a woman in India today is asking for. It is safety and security and congenial
environment. We are not only asking for legislations and the police to run around. A little bit of patrolling, more women in
the police force would help. I am proud to say that Maharashtra today is working on it. After really struggling, we have
been able to get 9 per cent women in our police force. We really need to look into this. The district administration has to
put in one person who will only address women's issues.

I think it is so proud that we have the NDC. They come. Every Chief Minister comes here and makes great speech about
development, what he has done about national security, malnutrition, etc. How about the talk about women and children
security in the NDC as a top priority! I think internal security is something which we all talked about. We talked about Sri
Lanka. What about the women who do not feel safe in this country? Why are we worrying about what is happening in
Pakistan, Sri Lanka as well as Bangladesh? Let us worry about what is happening to every woman in this country and then
worry about others. Let us get our house in order and then worry about what is happening in the other nations. I would just
take this opportunity to say that we all support this Bill but it is not an anti-male Bill. It is just the safety of every human
being.

There is a talk about trafficking. I was just appalled to see one thing. They have said about trafficking and also stalking.
About trafficking, they have said that the first time when you are caught, it is a five-year imprisonment. Would any of us
like anybody from our family to be trafficked? Why it is only gender-biased? I do not want my daughter to be trafficked but
certainly I do not want my son to be trafficked either. If we think that abuse is only about woman, it is not at all so. There
is lot of male abuse everywhere in this country. So, I think, we have to address all these issues.

You talk about stalking. I think everybody wants it diluted. I appreciate the sentiments of the men. A lot of them say: "We
will not be able to look at women." I am sure, women are not so insensitive. We know when a man is complimentarily
looking at you and when he is looking at you badly. So, I do not think it is really such a shallow issue. I think let us look at
the larger picture. For stalking, first time, we have made it bailable. My worry is what happens to the eye-witness. There is
a second time. Why should we wait for it? If there is a very good chance in stalking that after the person comes out on bail,
I am sure the eye-witness may be in trouble. So, I think, we should look at all these things. I am sure the entire sense of
the House would be to support all the women of this country. The only difference between developed countries and the
developing countries is that in all the developed countries, women have equal rights in everything. We cannot compare
ourselves all the time with the Western World because their judiciary and the policing is far more efficient than ours. So, I
think besides building roads, dams and airports, the first thing we need to do is to look into our gender equality. We should
make sure women get every equal right as the men get. We want to support it. Do not forget one thing. We all want the
husband, want the son, want the father and why would we want to hurt anybody. So, I think let us look at the larger
picture and take this issue far more seriously and look towards India which is not gender-biased but gender equal.



SHRI S. SEMMALAI (SALEM): Thank you, Chairperson, for giving me this opportunity to speak on this Bill. I begin my
speech with the words of Swami Vivekananda. "The best thermometer to the progress of a nation is its treatment to its
women." This is what Swami Vivekananda said.

Women must be respected and protected. There is no second thought or opinion on ensuring full protection to women.
Ours is a country with rich traditional, high level of culture and civilization. This is also a country where a sexual assault is
reported every 21 minutes. So, we are in need of this type of Bill. It seems that public outrage and media hype relating to
the Delhi Gang Rape has resulted in the promulgation of Ordinance.

17.06 hrs (Shri Inder Singh Namdhari /in the Chair)

But for the public protest, the Bill could not have been placed for discussion. I strongly feel that the Centre should
have given more serious thought before promulgating the Ordinance and included suggestions from various quarters,
including the recommendations of Justice Verma Commission to make the Bill more effective.

Let me come to the provisions of this Bill. Clause 3 deals with Section 166A of Penal Code which describes public servant
only. I would like to seek clarifications from the hon. Minister as to whether the application of Clause 3 would be applied to
the Armed Forces also. Whether the sexual assault by the Armed Forces has also been brought within the purview of the
Bill?

I welcome the amendments inserted by the hon. Minister to the provisions of the Bill. For example, Clause 354D, which
deals with stalking. The Bill has been brought with good intention of preventing acts of sexual offences on persons, and
also protecting women from the lewd acts of men. But at the same time, we have to be very careful to ensure that the
provisions of the Bill are not misused by the unscrupulous persons. So, there is a need to add a clause in this Bill against
the misuse of provisions.

Section 326A relating to voluntarily causing grievous hurt by use of acid, etc. calls for imprisonment and with fine to pay for the
medical expenses of the victim and also to pay for the victim. Suppose, the person charged under this provision is awarded
imprisonment and also a hefty fine; and if he is a man without means, how would the fine amount be collected from him? How
would the victim's medical expenses be met? What is the alternative, if he is not able to pay the fine amount? Hence, I would
request the Government that these aspects need to be reviewed.

The acid attacks on women are on the increase, and mere legislation would not bring a halt to this. The hon. Chief Minister
of Tamil Nadu, Dr. Puratchi Thalaivi, Amma, has imposed stringent conditions on the sale of acid by traders in Tamil Nadu.
This would to a very great extent drastically reduce instances of acid attacks. Tamil Nadu is the first State which had
brought stricter conditions on the sale of acid. After the Delhi Gang Rape incident, the hon. Chief Minister of Tamil Nadu,
has laid out 13 specific measures and actions including castration to put an end to this horrible acts of violence against
women.

The High Court of Mumbai, while dealing with a rape case, has hailed the measures taken by the Tamil Nadu Government
as path-breaking and advised the Maharashtra Government to follow the footsteps of Tamil Nadu in containing different
types of cases of rape. This advice is applicable to the Centre also.

Sir, from the Government's side, some amendments have been moved. Similarly, some hon. Members have given some
valuable suggestions and amendments to the various provisions of this Bill. So, I request the hon. Minister to consider
these amendments and, if necessary, amend the provisions of the Bill further suitably. With these words, I conclude my
speech.
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SHRI GURUDAS DASGUPTA (GHATAL): Sir, at the outset, let me say that the issue is not a women issue. It is not
singularly a women issue or exclusively a women issue, it is an issue of criminality; criminality that is being perpetrated on
women in this country.

I do not believe, my young friend is not here, she was giving a certificate to the developed countries as if the women are
very safe in the world. No. I have been looking into foreign newspapers; women are unsafe all over the world. All over the
world, women are unsafe and assault on their dignity, in whatever form, not only sexual is all over the world. Therefore, let
us not believe that Mumbai is better than Delhi and Delhi is better than Bengaluru. It is also true that India is not a nation
of criminals. Atrocities are more in India than anywhere in the world. Let us not believe, men are all villains in India. The
question is it is definitely unpardonable because there is increasing offence on the women in India.

We are discussing atrocities. The cause is colossal and there should be some amount of solemnity and sanctity in the
discussion that we are having in the House. It is because, it symbolizes the Parliamentary resolve, resolve of the Parliament
to fight the growing criminality on women in this country including in the capital of India.

Sir, we are not discussing atrocity in general because atrocity has a wider dimension. Atrocity on women is social; atrocity
on women is economic; atrocity on women is visible; atrocity on women is invisible. Atrocity on women takes place in the
family; atrocity on women takes place in the street. We are not discussing wider form of atrocity. We are discussing a
particular category of atrocity, that is rape, assault, molestation and barbaric attack.



The point is this. I agree it is a good move by the Government but it is belated because a British-made law should have
been changed much earlier. But better late than never; you have done it. Why have you done it? Let us discuss it frankly.
The Government came to sense because something happened in Delhi, because there was candle light, because there was
youth protest. Therefore, the Government came to sense because of this. But let us also remember that incidence of crime
in Delhi is highest despite Delhi having the largest machinery of law enforcement. Delhi is the capital of criminals, not only
the capital of the politicians.

It is good that the Government has come to sense but there may be a political overtone because 2014 is not very far away.
Therefore it is good that they have done it.

MR. CHAIRMAN : Dasgupta ji, address the Chair.

SHRI GURUDAS DASGUPTA (: Sir, I agree with Mr. Mulayam Singh that there is no inadequacy of law in the country. We
have enough laws, but the problem is non-enforcement of law. Law is not being properly enforced.

The country is shaken because something happened in Delhi. The country is shaken, but what about the adivasi women?
What about the dalit women? What about the Scheduled Castes and the Scheduled Tribes? What about the atrocity taking
place far away from saddle of power, not reported in the Press, not shaking the morale of the nation? Therefore, you must
also realise, on occasions, women do not protest because they do not have the power to protest. It is because, they do not
have the empowerment to protest, because they do not speak out. They are afraid of losing their jobs. It is in the working
place. They are afraid of losing the house. They are afraid of losing their face. Let us look at the problem in its multi-
dimensional spectrum.

Therefore, the criminality cannot be enforced. I am speaking of enforcement. If there is no elaborate machinery for
enforcement, it will remain on paper. The ruling party can claim that immediately we have reacted and brought about a
law. But it will remain on paper if there is no enough, effective machinery for enforcement. Even in Delhi, there is not.
Therefore, along with enforcement, what is needed is empowerment of women. If empowerment of women is not done,
then it remains on paper.

The point is this. Criminals are not afraid of laws in this country. Many or most of the laws are violated. Criminals are only
afraid if they see, if they realise that, yes, there is a deterrent enforcement agency and will of the nation. That is what is
missing. That is what I did not find, did not hear, while the hon. Minister, who is now reading his papers, who is all the time
reading in the House, should have understood. What is the resolve? What is the machinery that he is going to set-up to
enforce that atrocity on woman comes to a halt? Criminals are only afraid of the enforcement of law. Along with this
enforcement and empowerment, there is a need for social movement. There is a need for movement for the liberation of
women from the bondage of social evils. If that movement, along with this law and along with this enforcement, is not
sought to be created by the leaders of the political parties, then, it remains on paper.

Sir, along with molestation of women, let us fight against discrimination of women. There is no word in this Bill about
discrimination. There is no word about the commercialisation of women. Who has made the women commercial in this
country? Who is to be blamed? Why is the Government so inactive? Woman has been made a marketable commodity in the
country. It is most shameful. Therefore, let the enactment of the Bill be done, however, having a political overtone;
however, having an eye on the ensuing year. It should be the beginning of a Parliamentary resolve across the country to put
in place effective machinery for enforcement; to put in place programme of economic empowerment of women; to put in
place for the building of a strong public opinion in the country. If all that is done then, only the dignity of women can be
protected. It is not merely by Mr. Shinde asking the Parliament to pass the Bill; the Bill is not enough at all. Essentially the
most safeguard, the essential safeguard, in all its totality, is the question of criminality to women and it should be dealt
with in this country.

The Speaker of this House is a woman, the Leader of the Opposition is a woman and the Leader of the Ruling Party is also
a woman. When these important positions are held by women, I believe, that this Bill will not remain on paper but
adequate back-up machinery would be set-up to put an end to the atrocity that is taking on the women today.

SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Thank you, Sir. After the horrific incident in December 16, 2012, where
a young girl was gang raped so brutally, it shook the conscience of the entire nation. What the country witnessed all over
the nation is for everybody to know. But, Sir, what was most surprising and saddening was the theatrics that was
generated by the Government in view of such a sad and horrific incident. They patted the Police Commissioner for doing a
very good job. This is besides the fact that it was under the leadership of this Police Commission that thousands of



protestors were not only beaten, lathi charged but even water-cannoned when they had protested against this horrific
incident and how nothing had been done by the police.

Sir, we saw the hon. Chief Minister of Delhi shedding tears on the TV channels. Then finally, when the hon. Home Minister
dared to give an answer, his solution to the whole thing was to remove the curtains, tinted glasses and to put on lights in
the buses. All these things done by the Government did not reflect the seriousness to the issue that was needed; the way
it needed to be handled; the issues which are plaguing the nation as of today; and especially, New Delhi, which is not only
the Capital of the country, but like people before me have said that it has now become the rape-capital of the world
probably. Sir, jolted by the anger and anguish of thousands of youths that took it to the street, the Government took an
easy way-out and diverted the issue by setting up Justice Verma's Committee to come up with suggestions as to how to
make a strong law that would deter this crime that is taking place in the nation against women.

Sir, the Justice Verma Committee did a brilliant job and within @ month gave the Report but the sad part was that the
Government then resorted to cherry picking where they took whatever suggestions they wanted and disregarded the rest of
them.

Sir, today the sad part is this. When the whole nation's attention was on Delhi and this rape that happened, just a few
weeks before that, on the 4t December, the Government had brought in this Bill — Criminal Law (Amendment) Bill but I

would like to show how serious the perpetrators of crime were about the laws being made by this Government. On the 16th
of December, the Nirbhaya case happened. Sir, not only the Nirbhaya case but I have a newspaper cutting which says that
after the Nirbhaya incident, when the whole world was watching Delhi, 40 more cases of rape happened in New Delhi after
the Nirbhaya case, in the last 15 days of 2012. This is how seriously the Government's implementation of the laws is taken.

Sir, after that, the Government brings in an Ordinance to escape the heat of the public anger. Sir, the Ordinance has such
an effect that in Delhi 150 rapes took place after the Ordinance came in, I have a news report which shows that in 2012,
there were two rapes per day in Delhi, and after this Ordinance came in, it led to 4 rapes per day in Delhi. ...(Interruptions)

MR. CHAIRMAN : Nothing will go on record except what Shrimati Harsimrat Kaul Badal says.
(Interruptions) G€; »

SHRIMATI HARSIMRAT KAUR BADAL : Sir, this is how serious the action taken by the Government, and there is no fear of
law and this is in spite of the fact that the Delhi Police comes directly under this Government and the Home Minister, who
is sitting over here.

Sir, after all these things happening, I think, what the biggest joke is that flip-flop that happened after that regarding the
age. First, we bring an amendment that from 16 years it goes to 18 years; then comes the talk from 18 years it is to be
reduced to 16 years. I am just shocked and surprised that on what basis the Government decides without any thought
going into this.

Sir, I would like to say that to the age of 16 years when the Government proposed to decrease the age of consensual sex to
16 years; today we live in a nation where there is no sex education in our schools, there is no education about
contraception in our schools but we are giving a law to the 16-year old that you may indulge in sex, it is your right, and no
police, no law, no parent and no school can stop you. So, Sir, when the youngsters start exploring themselves, do we not
think what the consequences of this law are going to be? Is there not going to be increase in teenage pregnancies? Sir, is
there not going to be increase in the diseases like HIV and cases like cervical cancer? What are we telling this 16-year old
girl? We are telling: "You cannot marry till you are 18 years old but 'yes' you can indulge in sex when you are 16 years old
and if you get pregnant, either you produce an illegitimate child, whose future we cannot even think whatit will do to the
social fabric of our society, or you go in for repeated abortions which leads to all kinds of diseases, etc. which everybody
can envision." So, is this the thought behind this 16-year old?

Sir, we often see in newspapers how old men come into our country or in our country they go to a poor family and marry
their 18-year old daughter. So, what are we legitimating now? Now the old man can come, pay the poor family a few
thousand rupees and have consensual sex with their 16-year old daughter, and it is being legalized.

On the other hand, Sir, we talk about honour killing, where inter-caste marriage results in honour-killing on the spot. Now,
when a 16-year old start indulging in all this, do you think that honour killing is going to go down or there is going to be a



further spurt? Sir, I fail to understand that when a Government decides to implement a law, at least it must look into the
consequences that it will cause, and do not be so superficial by just looking at what the media pressure is saying and what
the Western countries are thinking. We need to see how the demography of our own country and the thought-process of
our own people.

So, Sir, while I appreciate this Bill, which is finally coming in but, I think, there is a lot more to be done. I would like to still
end on a positive note by suggesting a few changes.

Sir, first of all, I would like to say that in Section 326 (c) which is about the acid attack, we have got all the laws mentioned
in this Ordinance, once the acid attack is done. I would like to know about the fear of living in an acid attack. If you do not
give in to the boy, & &% 3z 3 dsma @ gem Do you know that fear of living? In that fear, you cannot go out of your house,
you cannot go to work. There is nothing in this Ordinance or this law which says that this crime will be punishable under
the threat which could cause these things. So, Sir, I would like this to be looked into may be by bringing another
Amendment.

MR. CHAIRMAN : Please, conclude, now.

SHRIMATI HARSIMRAT KAUR BADAL : Sir, after making just a few points, I am concluding.

Section 354 of the IPC deals with stalking. Just like I am a mother of two teenaged daughters, I am also a mother of a son.
If I want a law to safeguard myself and my daughters, I would also like the same law to safeguard my husband and other
boys as well. About stalking, I think, it is a necessary law. But the language needs to be tightened. It says:

"To watch or spy on a woman in any manner. "

How do you explain this word 'watch'? How is it going to be derived in the law? I feel that there is great scope for misuse.
Therefore, the language must be tightened so that it is not misused because it is one of the biggest fears about of this law
that a lot of people seem to be thinking.

Now, I would like to talk about Section 370 of the IPC about trafficking. We often hear how men get married and then push
their wives into the flesh trade. Something needs to be mentioned in this Bill about adopted children and women being
pushed into the flesh trade by their husbands. That must also be mentioned and looked into.

Lastly and most importantly, Sir, I find that that there is nothing in the definition of rape in Section 375 of the IPC, which
mentions about physically challenged, mentally retarded, handicapped, girls etc.,. These are those women who have no
voices. It is said that 97 per cent of the rapes are done by people known to them. These women, facing these heinous
crimes within their family, have no voice who they can even tell because they are mentally challenged or handicapped. So,
this must be looked into and something needs to be done to ensure their safety because they have no voice.

So, with these words, while I welcome this Bill, I say that this is just a first step in a journey of 1,000 miles; that this
country needs to do everything to ensure the safety and security of our women within and outside their homes.
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SHRIMATI PRIYA DUTT (MUMBAI NORTH-CENTRAL): Mr. Chairman, Sir, I thank you for giving me this opportunity to
speak.

I rise today to support the Bill. I would like to congratulate and thank the hon. Minister who has brought this Bill into
Parliament today. I have heard all the speakers and my esteemed colleagues in Parliament and I must say that in a House,
where women are a minority and the men are the majority, I have to congratulate all the gentlemen here, who in spite of
putting in their apprehensions while debating and discussing, have overall supported the Bill. I take this opportunity to
thank each and every one.

Many have said that this issue has come very late, but I think it has come at a time when it is much needed. We talk about
the Nirbhaya case, but it is not just the Nirbhaya case; it is not just what happened in Delhi; it is something that is
happening everyday in this country, not just in Delhi, not just in Mumbai, not just in Madhya Pradesh, but in every State.

When we look at rape, there are certain facts and figures which come in the newspapers or televisions and are reported,
but there are thousands of cases which go unreported. I think, with this ordinance, we will be able to address so many
issues. We talk about misuse of laws. I want to ask the House today which law has not ever been misused. When we talk
about a law, we talk about a law which is for the majority of the people so that the majority of the people are benefited out
of that law. Yes, there will be a few that will misuse this law, but the effect will be for the majority. Then, it is up to us to
see that this law trickles down to where it is needed, that is, to the most vulnerable people of the society.

I come from a very urban populous. I am a representative of Mumbai, but I see that India is a very large and very diverse
country and what is good for an urban city may not be good for the rural part of India, but with rapid urbanisation, I can
very proudly say that today we see women who are more literate, women who are coming into the cities to be educated,
women who are coming from various States into the cities for jobs. We need to ensure the safety of these women.
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It is because when these women are safe, they will encourage the ones who would have never dreamt of this to dream
once again. This is what we need for our women today.

I come from the city, which is a cosmopolitan city. People from all over the State are in Mumbai -- young girls studying;
young girls traveling by train; many single girls living in rented apartments; and our greatest fear is ...(Interruptions)

MR. CHAIRMAN : Madam, please stop for a while. Please sit down.

Hon. Members, I have seven more speakers to speak on this Bill. If the House agrees, the time for the discussion may be extended
by one hour including the hon. Minister's reply.

SEVERAL HON. MEMBERS : Yes, Sir.
MR. CHAIRMAN: Mrs. Priya, please continue your speech and kindly conclude now.

SHRIMATI PRIYA DUTT : There are certain issues -- when you talk about implementation of laws -- which I feel have to be
looked at in our country through police reforms and through judicial reforms.

When we talk about Police for a population of 1.2 billion, we do not have enough Police force. We have 130 Police personnel
for a lakh of population, which is not enough. They are the first ones to implement this law. When you talk about the Fast
Track Courts, we do not have enough courts and we do not have enough judges. So, these are the issues till the time we
do not address them we will have many laws like this, which will not be implemented.

This is a great step forward, but we have to look at issues of how we address a victim when she comes to file the
First Information Report (FIR). Many a time, their FIRs are also not being filed. She has to approach an atmosphere, which
is not conducive. She has just been abused and raped, and yet she goes into a Police Station where a man is interrogating
her. So, I feel that there are lots of things, which we have to approach like make it more women-oriented and make it more
comfortable for women to be able to go and lodge a complaint.

I have also to congratulate the Justice Verma Committee who have given very very good suggestions and the Charter of



Demands for the safety of women, which I know will be taken up later. I look at this House and I look at our Government to
take up a lot of these issues in the future.

MR. CHAIRMAN: Thank you, Mrs. Priya.

SHRIMATI PRIYA DUTT : Sir, I just want to say one more thing. One of our colleagues also said that there is a provision for
women, especially, children who have been sexually abused and also incensed, which is not reflected in the Ordinance. Most of
the rapes that happen, happen at home by known people and by people within the home. How are we going to address this?
This needs to be reflected in this Bill. Thank you very much for giving me this opportunity and thank you so much.

18.03 hrs (Dr. M. Thambidurai in the Chair)
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A2, A Slod 3ie] YSOI 3 B3 bl 3 AAYA(3ITR YS9r) A ARG | 360l Fere Bis oft w6l w 3 &) # a6 oo asdl g 5 3caior

AR oIl b 3PR Asl W2 $A A6 DI cil sololl dl Afdetall iz YWl Pl 31c1el Dol dleil I 8l Siresil sl sl it d der-fremu o1&t w2 ADd 3
ciftpor A3 wiecleyiplt 3, 3orhl U 3, 301D ol & ...x i Aden ARIG D2 ot To oIdl B2 APl g ...(=rawrer)

off ofizsr Q= (aferm): smud! udr 2 3mu o= dict 28 3? sMuol oidrott &t Jeuzedl 3 e &)...(caqeel) ol 9est Bt wrRiadt A fordoren
SO, ... (e )

ofierclt sryer (WraR): 3y 33 a1 Iall, A Ricete! arcft 9 o1&l ) ...(@emer) A oiqea ®2 3 ... (e AR, ofdarstt &b ofqea a oft
drerr 3 ot (o)

MR. CHAIRMAN : If there is anything objectionable or unparliamentary, we will expunge that. We will see that it is
expunged.

offerelt SrmyEr @ Sl 33t @ 3 9 A9 o ksl sy dier aftarRll 6t U BE F) ... (=Mawer) 3= ySor 9 dler afeawll 6 v EE g

oft Tretoana 3ol (Siredier): A & ol diet 3t &, 3ol orsal Bl formIet S



MR. CHAIRMAN: If there is anything objectionable, that will be deleted.

offeredl SRIYET : 3R YS9r 3 Sl IRPR Toil &, dg AU Dl IRDR Tolt 3 AeATSIAIS! U] oI GIREa Jordr 3 b dg &2 $:irel bl I8 B2 Al dl
Ul bl #ff 2811 o1t &) PIolol P adrel D 28T o18l D2 AD| BICI-BICT diel afearRll P Arer U 331 3| Hol fbell IR JBR cPIS, ciftpol A3t A
18l Jolt o1 dlol aGufler Jrsculel Sft &b urR #ff SR cos) 3wt A Uik At bl sl @I Sl BRRlss &, 368 I cllol UDS oldl Ul &) & ddloll
aredt g fp it off oot ol .. (=Maeer)

MR. CHAIRMAN : Madam, Law and Order is a State subject. Do not go into that unnecessarily.

ofiarell SRIYET & M6 PIelal 3R ®azen &t ad 3)...(=@ee) ¥ dl 3 31 3, a1 Ui Arel B et P e 3t =1 fpft st aifdem b amer &y
& 33 ARICT U2 IASTotifer oIdl ol aifay)

#BIGA, AAGl Dl A &, A docloll AM3Y| gA AB Ridol #l ©S Dlool Woll ¢, PR AR ol dgeisl, Al el DS Rd AB oldl
2y...(=xazror)

MR. CHAIRMAN: You have already taken eight minutes. Please wind up.
3€ | (caerren)

offereil SRIYET & #EIG, A3l DI Usloll dad 3| SId Glfdoll DI BIGAI 831, dd GlPIYR, cidols, [BR 3¢ SPI8l A d5-as oldrail of fewyufl
1 oft) 3 3011 ol Agal 3 o1dl cloll aIadl g 3oalol Dal fip cIsfipRll DI b Ae B DPUS Usolol AIfdY| IPel 3 IRTRI P[P olal Usolol dl
TR AS USel B3 SIUsit? SISl AG Tcall SIfdioft & 3rer 58 &, del fpit & wredl B e oft =15 acar al At 3,

FAlG, 3 A ulRis & w12 3 dictoll aradl g

MR. CHAIRMAN: You come to the point. Do not drag on.

SHRIMATI JAYAPRADA : This is very important. How can I come to the point? I need little time.

MR. CHAIRMAN: You have to be brief. Every one is taking five minutes but you have taken ten minutes. So, please wind up.
ofiarcll sRIyer : s1dlc, crsicndl & HuR ulRis bwol d dgd AMPICT APl 3 W 3| IPcl, PDIctel Silol dlefl iRl W2, olld3l U Silol aredl
Afdenall w2 vil¥ts A sdcll b Sl &) ol Aldiciolls, Mgyl 3Nfe SPEI U2 S 8| Sl dikerl il & RIR @l vaRie ofdl @l &, dl 3o w2
uR3¥s ool 6t aerch &t Sl 3 @ 96 it elis & $2 3 Sfiesht & #1vefl? S/ oira crsol ®1 AR IR a1, Al 31 sft eerch! Bretl off) ols
P21 3 Plofol 3 VAT PIS Yraenet oidl 3 & fpfear o1 T fEeirRn Sie| PR ewRIss & uri 81 ofdl 3, d what is the alternative? dor & fere

a8 GGRY el 3| vagss P fere sAdl Jet dlor e, A1 A1t o dloft anfde, it has to be treated as a death penalty....(=ugerer) It
is very important. I am alone. I am not attached to any of the party.

MR. CHAIRMAN: Other speakers took three or four minutes. You have taken ten minutes. You want further more time. I
cannot give so much time. I am very sorry Madam. You have to cooperate with the Chair.

offarcit sryger @ s18le, 3 o @ weon aradt g installation of the GPS in the police vehicle. ot atia 3 yferar dcifeisr ol 3 s
foTe g Sit waeret dloll &, RN Sirel aIfdy) YRt AT B gGIol B 5o 3 ... (aderoel)

MR. CHAIRMAN: If you have anything to say, you can hand it over to the Minister.
a€| (caaeor)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) G€/*

MR. CHAIRMAN: Nothing will go on record except what Shri Shariq says.

(Interruptions) G€;'»

off oriwElor onf¥s (SRICH): SlolIdIcT, 3MUDI Yfepen & smust Pt vp-gl ol diciol @1 awp & §) Bl Piforees Mea [pfdorer cif
spisdic ole &, D! IR, EIfGA 3R SR A DI SPR oldl B2 ADAI 3| DAiIol Sl URI HAISIG 3, B9l 3 3| A Prolel A 313t



&3 & cifdol SRIsA Pl dlcIc 96 @l &) IRDR DI SAell USall, Bl [iferre? ATEd DI GAoll USST b Dol Blol B WSl SRIsA Pl dIGIG a=ll
a6 38 8?7 o BARL oflfd SRISH P Aol D oldl &7 = BAIR UM a6 siiforzeorel oidl & Sil 53 Mlofel bl Ruf¥e @I w2 cif Us s Bl
Sl B2 A? TRl BAR URY D Rzed 3 sAfere diofol et 31 33 87 R B URT $ATGft 3Racta e 3l o & PRI Bogdrft sricr 4?
12 oiiel U Dl AT D& 38 &) A 91l ABAA D2 2 §, 5A BI3A A Fod Dl ] Pl JIed Dsoll A 36T BRI AT PR gavl 8 b Afetail
W2 3 bt AT Bl 3 3| 39 9wt 3l 3 R 31T 33 Ao A IS ol oidt 3?7 RwelR o1 27 Si cllell P Sigel Pl TGl S, Sl el b Peiel ol
ol g, Sit clisil &l offerd @ gget &, Sil cllsll Pt Aa B GoT Dl Il &) T 3T A ordl 87 A Uat Bidt it ellsll & A @l aget 33, cllsll &b
fIrSIrst I dgel Gol, 3A RACIIPNT Pl aIuA clual Sil Al 3N AT I srRaeld &, Sl AA 3 Pl DI 3RACID 8, Sl Adrsll et bt
SRKICIID &) Dlolol P ABIR AS oldl Ul SId AN Sil of JolarA A AIUA 3Mp2 1S A el b A1 ol el Al fept of el b oS iar o1
Ugdrelen B3A? 5ol Pafl IADT AW a1 &l ol &) AIS of Dl 3 Iod UsIoPN aRiifp SId A actdl off Al 91 U2 IoIb uid P foreret coI A, i
3ol forollell DI UsdIel ADdI §| A d6 RACID & S, TG I Dlolol clI3ll, HSI I8 WASI G 91, TG I Dlofol clidll, IS I8 AATl S ol fbT Il
B3| R At B2t 3 ordt acten, RBredt w3t 3| gfert oidt ol drcft 3| SafSert 9t dverel 3| 3MU B Ddrollel DI UIb BII?

SIGISAICTI, 3 3MIURT J[SII¥el D¥Fol TP A ISl AP 3| AS [dogdroll Afder bl s5oId iR 3T DI AdICT &) AS A S8l &) A W
TERI2 o8l 3l ADd 3| A FARY Taol, Al 3R I B s5oI DI KT 3 3R AD ABI2 AT FST 3| A2 RACT of D3l - Al Dl Ui P ikl St
3| B FBol, AT DI AFAS 3| AT qAHE Wi P oidr 35 3, Rrerept grar 3 15 &3 cllsll B el u2 ISt B2 &) 301, Bb Dalal detidll| b Rialg
DA 3R TSl DI AR feniall 16 &a1 a=n 2 28 &) i #id} St A spuiyer wFen &5 et urt 8lr 8 3 5Abl BRI or g qalifd $3d Wiz
@IS ara oft oidt 3 7 us oft pgen b SATST DI STAD2 PIolel Toll3l, SATS DI BIeAT AA TSN SATT Dl PSR 2, AP S 3,
SIBARATT 3, $ADI ABICT 3, IA HIBA A UCTAT TGAT 3 SATTY SICIHRI BIAT TEAT 3| B 3A ATBICT DI AGTI USSM, 3ol BBARATT DI 9ft HAersTom
USSI, 3AD §IG I Pdloilel DI BRUA ot sRgel 3 sIcll i) el Sit of St sl &I &b St St ©2, AR Asl ferar & - 3iel Iooll, fdet
3olatt, fapedl of fepeft o1 Il BIct, 3ADT Blal DIc oll, [t of [t & siiza forprctt, 33t st formrer ait, i of Vo fpen Al ISH U=

SoID2 3ADI Bl DIC oll| Al a8 Gorar i B3I 38, UAl Al AS a8 UG &, 317 dgamer of 8gcirol I uFun ol AlsI &I, AT IS AB
Slcfter-3l-3caR 3

Jorafer Sft, 3 ellsT Sisardl 2l oRn &) ff A8 Dol b 53 b Rb selaolel ®l ook 3 IXD2 Ddloltel o1dl dollell 3, U TR 8l HAC B3I,
TRI-IRI D2 3G Adol Pal [ 3 3B SIY, Aol RIGI Sol IR D2 &R APATS Dl dclol P foIe Seadrsl o1dl aldl 3| AT doelol D 1w
A, dA8cl, SloIic, 3Ietic] ik FAcRicl Pdloll ol usdl &) i Ausiar g oo snudt sAbl Beara & sz sy VAT B2 Uy

"ag aop oft 3R &, ARt & sl &, el of 2 bt eft A of o g 3"

off wEI*ar Jor (gemn): Aomufes #1816, S fafdr (Sfeltert) i, 2012 U2 3uet =X dictol I #HldI &1, $AD o1 & MUD! tov@aG ST 3|
& SAIGT P of D §E BAcl Sl I6G DEall AGAI & b 3 fRID P eI A Hiol oft Plofol TOIRI SIESY, & 3ol Dlolell DI Gt a6 A
Jorefel D 3| Aol A [ARID DI UsT 3| A3 AS Daoll 3 [ 3N cllvl Saldl A Hleft-arretl, sufdartl, sf¥swel, gtta Afdesl o1 dec-pAcID
TS-TS ABIOPRI 3 did 3 3T DISI U2 368 M & 3R U B2, CIcia D2 3oIbl ARI¥D olwur giar 3| dai d 3ol el o Jadt &) &
SiToToll A1l & b 31U 361ch foTe wlel AT PIolel Toll 3B 3| TR AS PRI GSoll o1dt 3¢ 3IS Adbs] Dol U2 AfSeIe 3t e @ Jad! 3 sma
PIeTPIAl 3 AlGIPIS! S, T6IRA 3 AB3SIs S, Secll ABoPR 3 &, 82 ool R ol &b ofet A d Hlseel 3R slid fReId 3 3ol Sit
P00l TOIRI 3, 3 A Plolol DI AdAel B2 2T g cifcpol alidi Bl Sl oierd, sf¥siol, snfSarit Afdems G ol & o1 3t &, Ue urctol & fore
9182 3 3Kt 3, ASh-3AT B fore 9182 9 31Kt 3, cifepol 368 TECH-PAcT D2 PISI 31 Sl G ST 3, STal 3ol ol I Gl BT 3 3R Dol
3 > R 311U $A WX 3 DI DIl ToIRIBI? TR Ioieh T8 IS Dlofol &, Sil DIl R AfdeTsil Pl R &, Ioldb [l i et DA &, T 308
PIS G 31, TAL AS 3WRI o1&l 8, TAI JoIDI Pl IS P CIRID oldl &, TR 3 368 IS Gol? 3 Alolofl el Sit A Dsoll arsdl g fob s
R 3t w16 it ol 3

g3t I 3 ol arsd § fob feeedl 3 acen adt siiz o183l 9 o acon acdl &) cifdbol o112 Geor 3 arg IS #ff ften &, oI$ 9l s1a &, yferidor
&l 330 A28 DI acal "edt 8| yfeifdal dal SeledR 3l 2| SISl 33 dal Acioll alol, S8l TISAc 3l 3, JiISl dal 361l 9NNl 3l I3l &, oIl
Il 3li? el AW diue 8l & &) cllol I8l Fglol P fe1e SIId &, VoI Dol SN &) SIS Ioll ARI¥D NI &l &l & 32 3 s A ot Jotpl
GIgal Bl 2T 3|

#BIGA, I3t Aol & b $A DIolol DI A A A YoIRI SlIY| Asl 3ol ot Alotolll ARIGT of 3uol-3Mel IR iz adb yzaa o &, ol 3ot
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Chuni Uthlo Ranga Hoye Ami Chokh Mellam Akashe
Jole Uthlo Alo Pube Poshchime

GolaperDike Cheye Bollam Shundar,

Shundar Holo She

SRIfeRIA Al At & b 391 elisll Bl Adtoll SIPwll Tfde, Ridol ekl aifde; BRI dw 8ft 391 et 3, 33 31rell 311 SMY, lIsT 31 SY, 3R=T el
&I e #ff 3 g8 el 8l e, PBRIB! MW G, Y2 w6l Sle| S dd AS ol o1dl 3estl, ad dwm bl o Dlolol 3 DIS Wb oidl usan,
J9IST 3 Do oft et o1l 3o foreten =1 GIfdretl, St oo 8ft dict, IoTp B3 I 31T A Plolal Il al T 3| Sit forefen =1 Grfdrafl, oI st wwar
ol eft, RRIcBT aroft &t ot eft, RRIB! auoft wg ot ordl oft, A cller 8t 3D oaIrT B Ro1e A U2 39 Sl cAlPT 3D RIL IRA W 3, Jorw! A
et Dl &) foraRm B 3 3ust Sl &llsT Siet 3 3, v of Al RRASS D2 ofl, ciftpal # aradl & 5 archt eft B wizft a1 se) afpar @B wizht
2t of 3 o5 Slae 3 & oot YuR 3 S o5 A1 a1 IADT BiRdt 3, AT T A UBA I WRN, AR Tt 3AD! Rigelt @1 T s10A8 3, WS
AR, AB Ad YfeDoT o=ISl 3 3T, 3 UG old! e 3| g AdD! AcIA 3l b Jorchl Bt 2l 28t 3 Iat cllell Y R W= Wil Sofl anfde anfep 2t
Jrcil 3 DIS oft VI drT B2 Al A b 331ht a=n ufororic 2 Al 3

&4 oiter saarferdt 1 ara w2 &) What is equality? Equality means that men and women get equal opportunities and rights in
political, economic and social spheres. @=r 3 saaiferdt? R w21, ¢far 3R <ot 9 v aisiar Afie? RBib so #Ard @t gerar 3?7 Rib R 3
feraaon 3 b oIt gt St 81, a1 golt &l - A saaiferdt oidl &) saarferct aq A ordl &, Sid v crshl Uat Bl &) 333 usel A PR sadrferct Bt
dl Dol Ul e ofdl aldl 3 3PR saarferd] gl Al e o8l Solt usdl oo crs®I al a1 csdl al, 29 3l il A fA=iel o8l Soll usdr
Bidrett 3 seaofl 8t xgoft sl fb crsht g8 &) cifdpol saaferdt s oft &, S8l U 8a1 cllol TISIS D1 8| S8l UR 8d cllol sl 8 [cb & sadel 3|
forsfen & SRS P wre, Iorchl i &l o1, As dgA-dga g Pl a1 3| <ifcbol As are 9t A& 2 b sila Blot D a6 IAD! Silell usT o1&l Al 82 o1
32 Ucl Jolpl Al-2Al IR Aol USdl| U Blol B dIG Sl U DA 3, IoID! DS oldl Bl 3| PRI AT JellcDR Bl 3, I8 &2 o1, 82 Uel 2l dr
Fctt 3) awft oft 3o el & A6l W D 3 [P sqarferd 8| Rib v Sler A1 weslsue Soll arad! & b SPR @R 3 3rsl el ol al sweft oft #f
Dadl 8 fop 6 o1$ & foru 3 bt 2l =11 Riapet 8l =1 St 8t 3rceT Holl diel b 3, A6l dgd al BICt I 3, ciftbel SR R UdAl deldr 3
areft oft 1 dieret 3 b o1 TSt Bl Al A B2 Ah B, TTSDI 3l Al oIdl B2 AB ) ARl oldl B2 Abedl 37 3 Teics §, arm A3t adiferct o1l 8 =
& uoronfes ordt &, A fpafere saact ordl &7 S/ sforqaferdt ol ar Xaed 31 Sheell, S P sadIfeict i Sirestt ad fopeit of &t seea ordt
usSeft, aq uifelerdic &t aga & oft Sieea odl usefl

3 U S Dsoll Il & b A8 Sil ¢l 31 81 3, SADI B cllol AUIC DA 3| clfcpol Gl D Al Afdetall @l 3 Radee el b Aus cif Afdensit
Pl Jiede Bl P {18 31U, IoIdl IeTol B 18 31| 16 3 a6 3 A W, A A 33, SAD 18 319 $AD! BRRM 7 DI 3 ol 8 b
S AP 4 i1 A BRIYY 8l 81, i qet diA Dl Al DA 81, SH 98 ol b oIl i 3AD! 3iie ol o1l D2 ADdl &, ad o oft Il o1&l Bt
I8 o1l aloll AIfde) B ol Bl fb S/ AR AT A3 DIS 3T Tl, AP A 8ol oY, Ad & {21, A o o, 2 31 Srrerd 3Keet oldl et
3BT &, 7 UBIIE3IR Gof B2 &= V1 o1t Blolt aifde) =16 Sit off Jel 3BT 3, P PREG 3ol & a6 W2 oft 3o 6 S DI IR WIR B2t A
31| IS 88 ol Wd-Uis gdisl, s Dol b 1w ofdl fib qa 22 2l DI ordl 3 b 1l UbSol DI Adeld U 3 Bl UbSol Pl Adcld A 8t 3
fo & qa1 A @R ol &) AB 9t De Add ) clficdel A v AT DF b oIkt A ARIRICT qFart 8, A AT JFBRI 8, A IA-GA TIBR 3§, AS
oficT SRSl qFBRI 3, As IIMIST JFaRt 3, A6 ardleldr qesR! & Fiifes qa okt 31, =ifds T i 3, JFeRI DlogIMel $A A 3 3,
AR 3 3, AR 3 3, I uscT 3l RIP qat &t 31, G g BN, I Al 31 ol Sil 9ff Dar B, I ;A et DY AUE B2 3 G| I B oft padt g
B 331 Tt oidl off, 18 31 33 o1t oft, U TSl Slot P G As AR 3MBARA I, AB I3 AT o

SHRI ASADUDDIN OWAISI (HYDERABAD): If you look at the National Crime Records Bureau, in 2011, 24,206 women were
raped. There was 9.2 percentage variation from 2010-11. In kidnapping and abduction, there was 19.4 per cent increase
from 2010-11and the figure was 35,565.

Coming to the Bill as there is a paucity of time, I would just like to point out the Sections which need to be corrected.
In Section 166B, non-treatment of victim should be made cognizable.

Section 354C, at Page No.12 of this Act should be made non-bailable.



I would like the hon. Home Minister to please enlighten me about Section 354D, at Page No.4 because I cannot understand
who has drafted this. At Page No.4, Paragraph No.3 it talks about when can stalking be allowed. It says: "In the particular
circumstances such conduct was reasonable and justified". How can stalking be reasonable and justified? Can you please
enlighten us, Sir, when you stand up to reply?

Now, you come to Section 370A. How can you have the punishment of rigorous imprisonment for only five years for a
person who exploits a minor? It should minimum be ten years imprisonment at least and life imprisonment maximum, Mr.
Minister.

You talk about voyeurism in Section 354C. It should be made non-bailable. How can that be bailable? It has to be made
non-bailable.

To have Section 354A deterrent, you have to again make it non-bailable. It is bailable at present.

Why the word black-mailing has not been included in Section 354C? In this day and age of technology there are many
instances wherein girls are blackmailed. They create CDs. You do not talk about blackmailing or threatening the girl.

In Explanation to Section 354C there is no talk about nakedness. My request to you, Sir, is 'any other place' or 'private'
must be included.

In Section 376E, in case of repeated offenders the punishment should be death. If a person keeps on repeating the
sexual offence the punishment has to be death. Why the Home Minister has not taken into consideration the Verma
Committee recommendation? In areas wherever Armed Forces (Special Powers) Act is imposed or in conflict area if the
men in uniform indulge in sexual offence, no prior sanction is required. This is what the Verma Committee has said. This

has also been said by the Supreme Court on 4t" of February. You do not require sanction. It is not there in this Bill. It is
again dilly-dallying. It has to be specifically mentioned that wherever Armed Forces (Special Powers) Act is imposed, in
border areas where naxalite problem is there, there is a tendency on the part of Armed Forces and the Police force to
commit sexual offences against innocent poor women. That has to be included.

Lastly, I would like to conclude by saying that it is high time that we change mindset. Unless and until we change
mindset nothing is going to happen. My request, through you, to the Government is to start having a subject of Morals. In
this day and age wherein there is so much of competition to make doctors and engineers getting high salaries where are
morals being taught. Unless and until change is brought in home, unless and until a son and daughter see that their father
is not abusing his wife, then only we can give respect to a woman.

18.36 hrs (Madam Speaker in the Chair)

*SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM) : Hon'ble Madam Speaker, I thank you for giving me this opportunity. I
welcome and support the Criminal Laws (Amendment) Bill, introduced by the government which is aimed at protecting the
rights of women.I wish that the Bill be passed successfully. We regard women with high esteem. We call the nation as our
motherland, the language we speak as our mother-tongue, rivers are named after women and even we worship women as
goddesses.

In a nation like ours, in every family, atrocities against women still continue to take place. We think and believe that the
Criminal Laws (Amendment) Bill is introduced in Parliament after the incident of a heinous sexual assault on a girl in Delhi.
But so many leaders have struggled in this country for the cause of ensuring equality for women and uplifting their status in
the society. Revolutionary leaders Dr. B.R. Ambedkar, Thanthai Periyar, Mahatma Jyotirao Phule, Raja Ram Mohan Roy and
several others have struggled for protection of rights of women. Their thoughts are instilled in our minds. Poets like
Mahakavi Bharathi, Purtchic Kassignar Bharthidasan have also made contribution in this regard. I am proud that because of
the efforts of these leaders, poets and thinkers, we have acquired a sense of responsibility that women should be
protected. Although we are bringing legislations to prevent crimes against women and to punish the culprits, we should
understand that protection of women can be ensured only when their social status is upgraded. Women's reservation
should be ensured in education, employment, government services and political services. I wish to maintain in this House
that these measures would ensure protection of women. We are still a male chauvinistic society which is unable to provide
reservation to women in Parliament and State Legislatures. If we really want to abolish this male chauvinism from our
society, we should uplift the status of women through education and also provide them due opportunities in all fields. We
are implementing laws. But our law enforcing agencies are maned 95% by men. Whether it is the Police department or the



Judiciary, or other law enforcing agencies, majority are men. Men do not have empathy to take proper action on the
complaints lodged by women. Only when Women are posted in such law enforcing agencies, justice may become a reality.
It is important that women should be empowered in the field of education, employment and politics. I am duty-bound to
insist on the Government that hundred percent free education should be provided to women of this country; not only in
Schools and Colleges, but also in professional courses like medicine and engineering and to acquire higher education such
as PhD. Free education should be provided to women without charging any fee. I believe that this alone can provide an
opportunity to uplift the social status of women. Women should be empowered and strengthened. That will be the real
protection of women. With this, I welcome and whole heartedly support the Criminal Laws (Amendment) Bill. I conclude my
speech.

SHRI AJAY KUMAR (JAMSHEDPUR): Thank you, Madam Speaker, for giving me this opportunity to speak.

First of all, I would like to compliment the Government for bringing this Bill by including stalking, acid attack and voyeurism
under offences. Also the free treatment of women in hospitals and making it mandatory for hospitals is a good step.
Punishing officers for not registering an FIR is a good step. There are some procedural changes like the witness does not
have to give the statement in the Police Station and the complainant can chose where she wants to give.

I would like the House to think about one thing. There has been a lot of debate on the 16 and 18 but it is important
that I should say this. A lot of people have a misunderstanding that reducing the age from 18 to 16 was going to allow
people to be promiscuous or allow them to have teen-age pregnancy. That is the misconception. The danger is that the
children who are between 16 and 18 have consensual sex, the boy who has it, you will label him forever as a rapist. I am
sure some time in future this House will come back once we understand the impact of this ruling which you are doing.
Everybody has got emotional thinking that this is a free passage for everybody to indulge in to have teen-age pregnancy,
etc. but that was not the intention. The intention was to protect the children who made a wrong decision and not to label
them as a criminal. But I hope some time in future the House would consider it again. One of the important things which is
missing in this Section is civil liability. Across the world institutions and individuals also have civil liabilities apart from
committing the offence. So, I would like the Government to consider that also as a part of the law.

Most important is that a Government in a country like India can have an insurance policy for acid attacks. Otherwise what
will happen is that the law would continue to imprison people, but the girl will die trying to pay for the rehabilitation cost or
the surgical cost. The Government cannot give back a life, but t can ensure that by a small insurance policy all women who
are victims of crime get full free treatment whatever be the consequence.

The other important thing that I would like to request the hon. Minister is that, it is in his power, to make it a law to have
at least one lady police officer in every police station. If that is not done, then you keep having good laws like Anti-Dowry
and Anti-corruption Act but you will have people continue to commit such crimes. It should be made mandatory that every
police station should have one female police officer and that is within the power of the hon. Home Minister to do it.

The other point is that all proceedings of women related crimes should be /n-camera. It should not be a public proceeding
and it should be in-camera so that the identity of the women is protected and that is very important. The other thing is to
have a fast track system. Very often it has been told in the House that the Parliament reflects the face of the society. But it
is we who have to decide in which direction we want to take the society. So, my suggestion is that whichever States are
having bad female to male ratio -- the Government cannot do this in this Budget, but in future -- the Government should tie
certain percentage of grant to States which improve female sex ratio and penalise States which have bad female sex ratio.
It is then that the Government will show a commitment that the Government genuinely means what it says.



The last but very important point that I would like to make is about female foeticide. All across India it continues to
happen. India is the software capital of the world. We have techniques and analytics to do it. There was a Collector in
Solapur who started monitoring it by attaching all the ultrasound machines to a central server. This happened 10 years
back. It is in our power today to build software which can register every ultrasound of a pregnant woman and identify after
8 months whether child, if she was female, was delivered or not. It is one of the simplest things to do in this world. We call
ourselves a software giant. So, I would like to request the Home Minister that if he could bring in an IT Act which would
ensure that all the ultrasound clinics in this country is linked to a central server. It is not expensive. It has been done by a
Collector ten years back in Solapur. It can be done now. I would request the Government to consider these two suggestions
and I am sure we will progress a little in this matter.

SHRI R. THAMARAISELVAN (DHARMAPURI): Madam, thank you very much for giving me this opportunity to speak on this
very important Bill.

At the outset, I would like to congratulate the hon. Home Minister for bringing such an important Bill before this august
House.

Madam, the proposed Criminal Law (Amendment) Bill, 2013 will replace an Ordinance the Government had promulgated
under tremendous public pressure following nation-wide protests over the gang-rape of a medical student in a moving bus
on December 16, 2012 and her subsequent death. The proposed Bill also make rape a gender specific offence under which
men only can be charged for it. It provides for minimum imprisonment term of 20 years for rape, which may be extended to
natural life of the convict in jail.

Punishment for stalking is provided in Section 354 (d). It is required to be made harsher in the event of any assault or
physical contact on victims who are mostly young girls. The offender in most cases always has a tendency to follow young
girls and repeat the offence. Hence the subsequent offence requires still greater punishment. Therefore, I request the hon.
Minister that the following words be added at the end of the sub-Section (2) of Section 354 (d) "whoever commits the
offence of stalking for second or subsequent times or commits assault or battery while committing stalking shall be
punished with imprisonment which may extend to 10 years, instead of five years".

In Section 154 (1) of CrPC, a provision has been inserted which makes it mandatory for a woman police officer to record
FIR when it is given by a woman. The recording of FIR should not be delayed due to absence of a woman police officer at a
given point of time. Therefore in order to avoid any delay in registering the FIR, the following words may be added to the
proviso after the words "or any police officer" or "in the absence of a women police officer by any officer in charge of the
police station and shall be forthwith transmitted to a woman police officer".

The amendment to section 100 of IPC by introducing 'seventhly' as per clause 2 of the Bill appears to be unnecessary
in view of the existing 'secondly’ which reads:

"Such an assault as may reasonably cause the apprehension that grievous hurt will otherwise be the
consequence of such assault."

There is minimum sentence of one year imprisonment provided under Section 354 of IPC which deals about outraging the
modesty of women.

This offence is capable of being committed in privacy. In certain circumstances, the victim will be the only witness to speak
about the occurrence and cases may solely depend on her evidence. She may be influenced due to several reasons to bring
this accusation on innocent persons also. That will give scope for fabricating false cases due to instigation by others or
personal animosity.

In this background, it is unsafe to prescribe minimum sentence for such offences. So, it is better to leave sentencing in such
cases to the hands of the court. Therefore, I would request the hon. Minister to bring an appropriate amendment and the
words "which shall not be less than one year" may be deleted.

Prevention of crime is possible only when we become more alert. Today, the country is facing acute shortage of police



personnel. Police density compared to our population is much below than any other developing country.

Therefore, bringing one law after another is not sufficient. We need to increase the police personnel in the country. Hence,
I request the Government to enhance the police force in the country.

With these words, I support the Bill and conclude my speech.
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MADAM SPEAKER: Dr. Bhola Singh - Not present
I shall now put the Resolution moved by Dr. Bhola Singh to the vote of the House.
The question is:

"That this House disapproves of the Criminal Law (Amendment) Ordinance, 2013 (No.3 of 2013) promulgated
by the President on 3'd February, 2013."

The motion was negatived.

MADAM SPEAKER: I shall now put the motion for consideration of the Bill to the vote of the House.

The question is:

"That the Bill further to amend the Indian Penal Code, the Code of Criminal Procedure, 1973, the Indian
Evidence Act, 1872 and the Protection of Children from Sexual Offences Act, 2012, be taken into
consideration."

The motion was adopted.

MADAM SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 Insertion of new sections

166A and 166B

MADAM SPEAKER: There is a Government amendment to clause 3. Now, the Minister to move Amendment No.1.
Amendment made:

Page 2, lines 12 to 14,-

for "sub-section (2) and (3) of section 354A, section 354B,

section 354C, sub-section (2) of section 354D"

substitute "section 354B". (1)

(Shri Sushil Kumar Shinde)



SHRI KALYAN BANERJEE (SREERAMPUR): Madam, I beg to move:
Page 2, lines 13 and 14,-

omit "section 354B, section 354C, sub-section (2) of section 354D,". (21)

MADAM SPEAKER: I shall now put Amendment No. 21 moved by Shri Kalyan Banerjee to the vote of the House.
The amendment was put and negatived.
MADAN SPEAKER: The question is:
"That clause 3, as amended, stand part of the Bill.
The motion was adopted.
Clause 3, as amended, was added to the Bill.

Clause 4 was added to the Bill.
Clause 5 Insertion of new sections

326A and 326B

MADAM SPEAKER: Shri A. Sampath has tabled notice for three amendments to Clause 5. Shri Sampath, are you moving
your amendment numbers 9 to 11?

SHRI A. SAMPATH (ATTINGAL): Madam Speaker, I beg to move:

Page 2, line 31,-

after "grievous hurt by throwing acid"

insert "or any other lethal material of any form". (9)
Page 2, line 31,-
after "by administering acid"
insert "or any other lethal material of any form". (10)
Page 2, line 37,-

after"victim"

insert "and shall also be sufficient to meet the future medical expenses arising due to the said incident". (11)

MADAM SPEAKER: I shall now put Amendment Nos. 9 to 11 moved by Shri A Sampth to the vote of the House.
The amendments were put and negatived.
MADAM SPEAKER: Shri S. Semmalai, are you moving your Amendment No. 30?
SHRI S. SEMMALAI (SALEM): Madam, I beg to move:
Page 2, after line 39, insert-

"Provided further that in case the accused has no means to pay the fine, a sum of rupees two lakh shall
be paid by the Central Government to the victim." (30)

MADAM SPEAKER: I shall now put Amendment Nos. 30 moved by Shri S. Semmalai to the vote of the House.

The amendment was put and negatived.



MADAM SPEAKER: Shrimati Supriya Sule, are you moving the amendment?
SHRIMATI SUPRIYA SULE (BARAMATI): Yes, Madam, I am moving the amendment.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, the amendment is relating to the acid attack. It should be substituted
with 'imprisonment for life'.

I beg to move:
Page 2, lines 44 and 45, -
for "seven years"
substitute "imprisonment for life". (33)
I want Division in this voting.

MADAM SPEAKER: Let the Lobbies be cleared --

MADAM SPEAKER: Now, the Secretary-General to inform about the procedure of operating the Automatic Vote Recording
machine.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of the
Automatic Vote Recording System:-

1.  Before a division starts, every hon. Member should occupy his or her own seat and operate the system from that

seat only.
2. As may kindly be seen, the "red bulbs above Display Boards" on either side of the hon. Speaker's Chair are already

glowing. This means the Voting System has been activated.
3. For voting, please press the following two buttons simultaneously immediately after sounding of first gong, namely,

One "red" button in front of the hon. Member on the head phone plate and

Also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour

4.  Itis essential to keep both the buttons pressed till the second gong sound is heard and the red bulbs are
"off".

IMPORTANT: The hon. Members may please note that the vote will not be registered if both buttons are not kept
pressed simultaneously till the sounding of the second gong.

5. Please do not press the amber button (P) during division.
6.  Hon. Members can actually "see" their vote on Display Boards and on their Desk Unit.
7. Incase, vote is not registered, they may call for voting through slips.

MADAM SPEAKER: Now, the Lobbies have been cleared.
The question is:

Page 2, lines 44 and 45,-

for"seven years"

substitute "imprisonment for life". (33)



DIVISION No. -1 AYES 19.21 hrs.
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The Lok Sabha divided:
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*Choudhary, Shri Harish
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Jhansi Lakshmi, Shrimati Botcha
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Khursheed, Shri Salman )
*Killi, Dr. Kruparani
Krishnasswamy, Shri M.
Kumar, Shri Ramesh

Kumar, Shri Shailendra



Kumari, Shrimati Chandresh
*Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lalu Prasad, Shri

Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mcleod, Shrimati Ingrid
*Meena, Shri Namo Narain
Meghwal, Shri Bharat Ram
*Meinya, Dr. Thokchom
Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.
Namdhari, Shri Inder Singh
Narah, Shrimati Ranee
Narayanasamy, Shri V.

Pala, Shri Vincent H.

Pandey, Shri Rakesh

Patel, Shri Deoraj Singh
*Patel, Shri Dinsha

Patil, Shri Pratik

Prabhakar, Shri Ponnam
Prasada, Shri Jitin

Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramkishun, Shri

Rao, Dr. K.S.

Rawat, Shri Harish

*Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Sachan, Shri Rakesh



Sai Prathap, Shri A.
*Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Selja, Kumari

Shanavas, Shri M.I.

Shariq, Shri S.D.

Sharma,Dr. Arvind Kumar
Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
*Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Shri Brijbhushan Sharan
Singh, Shri Ijyaraj

Singh, Shri Jagdanand
Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Sukhdev

Singh, Shri Vijay Bahadur
Singh, Shri Yashvir

*Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
*Suresh, Shri Kodikkunnil
Tagore, Shri Manicka
Tamta, Shri Pradeep
Tandon, Shrimati Annu
Taviad, Dr. Prabha Kishor
Thakor, Shri Jagdish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
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Tirath, Shrimati Krishna
Upadhyay, Shrimati Seema
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Yadav, Shri Mulayam Singh

MADAM SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 62
Noes: 105

The motion was negatived.
SOME HON. MEMBERS: Madam, our votes have not been recorded.

MADAM SPEAKER: Hon. Members, this result is subject to correction. If you think that it has not been recorded, you can
give your slips.

MADAM SPEAKER: Shri Dhananjay Singh — not present.

Shri Neeraj Shekhar to move his amendment.

SHRI NEERAJ SHEKHAR (BALLIA): I beg to move:
Page 2, lines 44 and 45, -
for "five years but which may extend to seven years"
substitute "ten years but which may extend to imprisonment
for life". (36)
MADAM SPEAKER: Now I shall put amendment No. 36 moved by Shri Neeraj Shekhar to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 5 stand part of the Bill. "
The motion was adopted.
Clause 5 was added to the Bill.

Clause 6 was added to the Bill.

Clause 7 Insertion of new sections 354A,



354B, 354 Cand 354D

Amendments made:
Page 3, line 21, omit "in any public place". (2)
Page 4, forlines 3 to 5, substitute "commits the offence

of stalking:". (3)

Page 4, forlines 14 to 16, substitute,-

"(2) Whoever commits the offence of stalking shall be punished on first conviction with imprisonment
of either description for a term which may extend to three years, and shall also be liable to fine; and
be punished on a second or subsequent conviction, with imprisonment of either description for a term
which may extend to five years, and shall also be liable to fine.". (4)

(Shri Sushilkumar Shinde)
MADAM SPEAKER: Shri Shailendra Kumar to move his amendments.
oft diclog PR (Blonddl): i yzam o &:
"qes 3, dftpa 22 3 34 @t ey fopan sme)” (18)
"uss 4, dftpat 2 3 41 @1 ey fpar sme” (19)

"qe5 5, dRRpat v 3 et @1 eliu fpen sme)” (20)

MADAM SPEAKER: Now I shall put amendment Nos. 18 to 20 moved by Shri Shailendra Kumar to the vote of the House.
The amendments were put and negatived.

MADAM SPEAKER: Shri Bhratuhari Mahtab to move his amendment.

SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to move:

Page 4, line 3,-

omit "watches or". (34)

MADAM SPEAKER: Now, I shall put amendment No. 34 moved by Shri Bhartruhari Mahatab to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Shri Dhananjay Singh to move his amendment No. 37. He is not present.

Shri Tathagata Satpathy to move his amendment Nos. 39 and 40.

SHRI TATHAGATA SATPATHY (DHENKANAL): I beg to move:

Page 4, forline 3,-

substitute "(iii) spies, covertly eavesdrop or otherwise

intrudes into the woman's private

space,". (39)

Page 4, lines 15 and 16,



for"one year but which may extend to five years"
substitute "five years but which may extend to seven

years". (40)

MADAM SPEAKER: Now, I shall put amendment Nos. 39 and 40 moved by Shri Tathagata Satpathy to the vote of the
House.

The amendments were put and negatived.

MADAM SPEAKER: The question is:

"That clause 7, as amended, stand part of the Bill. "

The motion was adopted.

Clause 7, as amended, was added to the Bill.

Clause 8 Substitution of new sections 370

and 370A for section 370

MADAM SPEAKER: Shrimati Supriya Sule to move her amendment No. 32.
SHRIMATI SUPRIYA SULE (BARAMATI): Madam, I am not moving my amendment.
MADAM SPEAKER: Shri Bhartruhari Mahatab to move his amendment No. 35.
SHRI BHARTRUHARI MAHTAB : I beg to move:

Page 5, Lines 10 and 11,-

for"not be less than five years but which may extend

to seven years"

substitute "not be less than twenty years but which
may extend to imprisonment for life.". (35)

This is relating to trafficking of children where five years only has been mentioned but it should be life imprisonment once
they are apprehended and convicted.

MADAM SPEAKER: Now, I shall put amendment No. 35 moved by Shri Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB : Madam, I want a Division. Let the Government be exposed. Let there be a Division.
MADAM SPEAKER: The Lobbies are already cleared.

The question is:
Page 5, Lines 10 and 11,-

for"not be less than five years but which may extend

to seven years"



substitute "not be less than twenty years but which

may extend to imprisonment for life.". (35)

The Lok Sabha divided:
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Suklabaidya, Shri Lalit Mohan
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka
Tamta, Shri Pradeep
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Upadhyay, Shrimati Seema
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
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ABSTAIN

Shri Sameer Bhujbal

Shrimati Surpiya Sule

MADAM SPEAKER: Subject to correction,* the result of the Division is:
Ayes: 65
Noes: 129

The motion was negatived.

MADAM SPEAKER: Shri Dhananjay Singh to move his amendment No. 38. He is not present.

The question is:
"That clause 8 stand part of the Bill."
The motion was adopted.

Clause 8 was added to the Bill.

Clause 9 Substitution of new sections for sections
375, 376, 376A, 376B, 376C and 376D
Amendment made:
Page 6, line,-
for "sixteen years"
substitute "eighteen years". (5)
(Shri Sushilkumar Shinde)
PROF. SAUGATA RQOY (DUM DUM): Madam, I beg to move:

Page 6, line 14,-



for "fifteen years"

substitute "eighteen years". (7)

Page 6, line 41,-

for "sixteen years"

substitute "eighteen years". (8)

MADAM SPEAKER: Now, I shall put amendment Nos. 7 and 8 moved by Prof. Saugata Roy to the vote of the House.
The amendments were put and negatived.

MADAM SPEAKER: Now, amendment Nos. 12 to 17, Shri A. Sampath.

SHRI A. SAMPATH : Madam, all these amendments that I have proposed regarding Clause 9 are very serious. I am moving
these amendments because of the custodial rapes happen behind the bars in the prisons, in the correctional homes and the
juvenile homes. Hence, I may be permitted to move these amendments.

I beg to move:
Page 6, line 24,-
for"on a woman"

substitute "on a person". (12)

Page 6, line 26,-
for "woman"

substitute "person". (13)

Page 6, line 38,-
for "the woman commits rape on such woman"

substitute "any person commits rape on such person". (14)

Page 6, line 41,-
for"woman"

Substitute "person". (15)

Page 7, line 44,-
for"woman"

substitute "person”. (16)
Page 8, line 13,-

for "common"

substitute "similar". (17)



MADAM SPEAKER: Now, I shall put amendment Nos. 12 to 17 moved by Shri A. Sampath to the vote of the House.

The amendments were put and negatived.

MADAM SPEAKER: Shri Kalyan Banerjee to move Amendment No. 24.

SHRI KALYAN BANERJEE (SREERAMPUR): Madam, in view of the Amendment brought by the Government, it is not
needed, now. So, I am not moving my amendment.

MADAM SPEAKER: Now, amendment No. 27, Shri Gurudas Dasgupta.

SHRI GURUDAS DASGUPTA (GHATAL): Madam, I am moving this amendment because at page 6, on the consent for sexual
connection, here it is written 'unequivocal/voluntary'. Unequivocal does not mean that it is explicit. My only point is that it
must be explicit. If it is not explicit, then by the word 'unequivocal’, it is going to be misunderstood. It will not carry the
same sense.

Therefore, I would appeal to the Government to accept this. Otherwise, this word 'unequivocal' will be interpreted by the
defence lawyers in order to protect the accused. I would appeal to you to accept it...(Interruptions)

Madam, I beg to move:
Page 6, line 6, after "unequivocal" insert "explicit". (27)
MADAM SPEAKER: I shall now put the amendment No. 27 moved by Shri Gurudas Dasgupta to the vote of the House.

SHRI GURUDAS DASGUPTA : Madam, I want Division on this amendment...(Interruptions) Such a simple thing the
Government cannot accept!

MADAM SPEAKER: The Lobbies are already cleared.

The question is:
Page 6, line 6, after "unequivocal" insert "explicit". (27)

The Lok Sabha divided:
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Singh, Shri Ijyaraj

Singh, Shri Jagdanand

Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Sukhdev
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*Yadav, Shri Mulayam Singh

MADAM SPEAKER: Hon. Members, subject to correction#, the result of the Division is:

Ayes: 68



Noes: 130

The motion was negatived.

MADAM SPEAKER: Now, amendment No. 41, Shri Tathagata Satpathy.

SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, this is about stalking, which in my opinion is always the threshold,
the precursor to any crime being committed against a woman. A group of boys or men or an individual would follow a
woman, see where she works, where she lives, what she does, which bus or which car she goes in; and that is stalking.
Stalking is an act, which must be stamped out promptly and with great force and vengeance. If that is not done, if that is
taken lightly; and the perpetrator escapes, the next level will be crime, the crime of rape and murder.

Therefore, instead of 'bailable’ which the Government has brought in as an amendment, I would request the Government
not to take this as a prestige issue because they have many learned lawyers amongst their midst. I would request the
Government to make this 'stalking' as a non-bailable offence. Thank you, Madam.
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SHRI SUSHILKUMAR SHINDE: This is the first offence. For the first offence we have said this and it was with consensus
that we had done everything. There is no point now in pressing this amendment.
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SHRI SUSHILKUMAR SHINDE: Originally, in the meeting also it was discussed that it was bailable and we had kept that.
MADAM SPEAKER: I just want to clarify something.
...(Interruptions)
MADAM SPEAKER: Please sit down.
...(Interruptions)
MADAM SPEAKER: Let me clarify. I want to clarify one thing that the amendment of Shri Tathagata Satpathy is No.41.
SHRI TATHAGATA SATPATHY : I am sorry, Madam.
MADAM SPEAKER: And the one under discussion is amendment No.42.
SHRI TATHAGATA SATPATHY : I was reading amendment No.42.
MADAM SPEAKER: But at the moment, I am on amendment No.41.
SHRI TATHAGATA SATPATHY : I apologize unconditionally, Madam.
MADAM SPEAKER: That is all right.
SHRI TATHAGATA SATPATHY : Madam, I beg to move:
Page 7, afterline 34, insert-

"Provided that nothing in this section shall apply to woman and man living in a 'live in' (legally unmarried)
relationship for a period longer than six months and are sharing the same roof when the purported rape
occurs." (41)



Amendment No.41 is about live in relationship where I am suggesting a minor change....(Interruptions)
MADAM SPEAKER: I shall put amendment No.41 moved by Shri Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 9, as amended, stand part of the Bill."
The motion was adopted.
Clause 9, as amended, was added to the Bill.
Clauses 10 to 23 were added to the Bill.
Clause 24 Amendment of First Schedule
Amendment made:

Page 12, forlines 23 to 28, substitute,-

"354D Stalking Imprisonment  Cognizable Bailable Any
up to 3 years Magistrate.
and with fine
for first
conviction.

Imprisonment

up to 5 years

and with fine _ Any

for second or ~ Cognizable NO_n- Magistrate.”.
subsequent Bailable

conviction.

(6)
(Shri Sushilkumar Shinde)
SHRI TATHAGATA SATPATHY : Madam I beg to move:

That in the amendment proposed by Shri Sushilkumar Shinde and printed as serial No.6 in List No.1 of
amendments, in column 5,-

for "bailable"
substitute "non-bailable". (42)

Madam, again I repeat the same thing. I think 'stalking' should be non-bailable and the Government should be good enough
to give out a good message that this is a very cold calculative law to put extreme fear in the hearts of those plotting a
crime against a helpless woman and this is not a political issue. Let us not be divided on political grounds; let us make this
a non-bailable offence the first time because the second time there will be no witnesses. There is no provision in this Act to
protect witnesses, which is a huge problem in this country today. Most of the cases are falling out or they are being
delayed because witnesses are not coming forward and there will be no witnesses for a single woman because nobody will
give protection to the witnesses. So, the first time itself, like the hon. Leader of the Opposition has already mentioned, it
should be construed as a serious offence and it should be a non-bailable offence.



SHRI SUSHILKUMAR SHINDE: Madam, yesterday it was decided earlier that it was non-bailable. ...(Interruptions)
MADAM SPEAKER: Nothing else will go on record.
(Interruptions) G€;'»

SHRI SUSHILKUMAR SHINDE: At both the places, it was decided that it may be non-bailable, but when the consensus-
decision arrived, it was said that it should be bailable.

MADAM SPEAKER: I shall now put the amendment moved by Shri Tathagata Satpathy to the vote of the House.

The amendment was put and negatived.

SHRI TATHAGATA SATPATHY : Madam, I want a division.
MADAM SPEAKER: We have already done it.
SHRI TATHAGATA SATPATHY : Madam, I insisted for a division, but it was not allowed. ...(Interruptions)
MADAM SPEAKER: There is an Amendment No.25 to be moved Shri Kalyan Banerjee. Are you moving your amendment?
SHRI KALYAN BANERJEE : Madam, in view of the Government amendment, I am not pressing for my amendment.
MADAM SPEAKER: The question is:
"That clause 24, as amended, stand part of the Bill"

The motion was adopted.

Clause 24, as amended, was added to the Bill.
Clauses 25 to 28 were added to the Bill.
Clause 29 Substitution of new sections for Section 42

MADAM SPEAKER: The question is:
"That clause 29 stand part of the Bill."

The motion was negatived.

Clauses 30 and 31 Repeal and Savings

MADAM SPEAKER: The question is:
"That clauses 30 and 31 stand part of the Bill."

The motion was adopted

Clauses 30 and 31 were added to the Bill.
Clause 1 Short title and commencement

MADAM SPEAKER: There is Amendment No.29 to be moved by Shri S. Semmalai.
SHRI S. SEMMALAI (SALEM): I beg to move:
Page 1, afterline 5, insert-

"Provided that the provisions of section 30 shall come into force on such date as the government
may, by notification in the official Gazette, appoint.”. (29)

MADAM SPEAKER: I shall now put Amendment No.29 moved by Shri S. Semmalai to the vote of the House.

The amendment was put and negatived.



MADAM SPEAKER: The question is:
"That clause 1 stand part of the Bill."
The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the Long Title were added to the Bill.

SHRI SUSHIL KUMAR SHINDE: I beg to move:

"That the Bill, as amended, be passed."
MADAM SPEAKER: The question is:

"That the Bill, as amended, be passed.

The motion was adopted.

MADAM SPEAKER: Hon. Members, Clause 29 of the Bill has been negatived by the House. I, therefore, direct that
subsequent clauses may be re-numbered accordingly.

The lobbies may be opened.

Now, we shall take up Zero Hour matters.
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